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BEFORE  THE CENTRAL ADMINISTRATIVE TRIBUNAL @

FRINCIFAL BENCH, NEW DELHI.
D.A. NO. 52:37 . OF 1999,

IN THE MATTER OF 3

JASBIF KAUL GILL,
W/0 SHRI MAHENDER FAL GILL,
R/0 HOUSE NO.1217/7-D,
ﬁ} FARIDARAD,
L FOSTED AT KENDRIYA VIDYALAYA NOD.2,
g FARIDARAD. :

VERSUS

1. KENDRIYA VIDYALAYA SANGTHAM,
18, INSTITUTIOMAL AREA,
SHAHIDJIT SINGH MARG,

NEW DELHI - 110 @016.
THROUGH DEFUTY LUMMIbSIDNFR/
FRINCIFAL SECRETARY (ADMN. )

d

; ‘ ASSISTANT COMMISSIONER (DELHI REGIOM),
{ ) J.N.U. CAMPUS, N.M. ROAD,
| NEW DELMHI — 110 @68,

5)* T, VICE CHATRMAN,

s VIDYALAYA MANAGEMENT COMMITTEE,
FARIDARAD/ COMMISSIONER,
MUNTICIFAL CORFORATION,
FARIDABAD (HARYANA)

4. PRINCIFAL,
KENDRIYA VIDYALAYA ND.2,
NH-4, NIT FARIDAERAD,
HARYANA .

n

SMT. ANITA VASHIST,
PRT, KENDRIYS VIDYALAYA ND L Z,
FARIDAEAD,

HARYANA . 4
o ZILE SINGH CHHIKHARA, E.O.
EENDRIYA VIDYALAYA SANSTHAN,
18, INSTITUTIDNAL AREA,
SHAHIDJIT SINGH MARG,

NEW DELHI-110016.
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APFLICATION UNDER SECTION . i? oF

THE
ADMINISTRATIVE TRINUMAL ACT 1985.
MOST RESPECTFULLY SHEWETH :
i. DETAILS OF APFLICATION :
Farticulars of the order Order No. F.10-4/99-kV5
against which the (DR) /14628 dtd. 28.9.99
application is made. transferring
applicant from Faridabad
to Faluwas (Bhiwandi)
the ground of public
interest.
2. JURISDICTION OF THE TRIEUNAL
The applicant declares that the subjsct
matter of the order against which the
applicant is sesking redressal is within the
Jurisdiction of this Hon'ble Tribunal.
H. LIMITATION
The applicant Further declares that the

application is within the limitation per iod

prascribed. under Bection 21 of

Administrative Tribumal Act, 1985.

4. EACTS OF THE CASE :

i) : That the applicant is working in
kendriva Vidyalaya Sangthan  from
last 17 vears and is parforming

duties to the utmost satisfaction of

=

the

the

1t he

her

the




iii)

officers of the Sangthan.

That the applicant becomes the victim of
conspiracy hatched by one Shri Zile
Singh Chikara (Respondent no.b6 herein)
the then Frincipal now pméted as
Education foicér in the Kaendriva
Vidyalayva Sangthan, 18, CInstitutional
Area, Shahidiit Singh Marg. New Delhi
with the help of mné Shri Satya Frakash
BSharma father of a student, Maﬁt@r.

Frateek Sharma of class IV.

That the applicant came to know about
the said conspiracy through a news iltem
ﬁublizheﬂ in Dainilk Jagaran dtd.
I@.4.98. The applicant was surprised to;
read this News item. Az per the
contents of the news item, the applicant
gave a severe beatings to ﬁru' Frateek
Sharma on 21.4.98. It alsn says that
the applicant gave 18 pages dictation in
Hindi on 20th of April 1998 which was to
he completed by the said student upto
21 .4.98. The news item further alleges
that when the dictatiom was shown to the
app}iéants she got annoyed as the

dictation was not clear and again gave
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iv)

"danda" blows. Mot only this, the
applicant also torned the exercise book
of Master Frateek Sharma. It also says
that when the father of the said student

visited the school on the next day on

‘s 4.98 when Master Frateek — Sharma

reached the school, the applicant again

_gave'beatings with ‘danda’ on the ground

as  to Hmw his father dared to come to
school to lodge a complaint against her
with the Frincipal. . Bimilar complaint
was also published in the another local
newspaper on 29th April, 1999. The
copies of both the news item are
enclosed herewith as QNNEXURE—

A/1.(Colly.)

It iz respectfully asubmitted that the
alleged incident alleged to have been
occurred on 20th April, but  till  29th
April, Tthere was no whisper of such
alleged incident in the school or around

the school.

That the applicant when attended the
school . was served with a memo dated
29.4.99 by the then Principalg
respondsnt na.S stating therein that one

parent has made a complaint against the

—
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vi)

applicant for beating his son badly with'
danda and that is why the boy  has so
much  frightened that he starts weeping
when he was asked to go to school. And

that the applicant also mis-behaved with

the parents arnd also used
unparliamentary language. The copy of
the memo s enclosed herewith AG
ANNEXURE-A/Z.

That the Applicant was directed to file
its reply latest by 3@.4.98 and
accordingly the applicant filed her
reply  to  the memo refuting all  the
charges levelled against her and a
request was also made to discourage sueh
type of complaint. The copy of the
reply is enclosed herewith as  ANNEXURE-

6/3.

That the Respondent no.é& constituted
separate fact finding Committee
comprising of Shri D.R. Vaﬁhiﬁt, Smt.
Sankutla Bhatia & Smt. Renu  Arora  the
maid committes filed its report and the
same is enclosed herewith as AMMEXURE—

a/4.

That the FRespondent no.é4 not finding

3
€
R
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himeelf favourable with the report of
the Committee thought another device to
obtain another report from One Smt. Abha
Avasthi, a music teacher of the school
and served her a memo dated 6.35.98
stating therein that Smt. ﬁbhas Avasthi
élungwith applicant wvisited his room
when the parent of Master Frateek Sharma
were also pfesenta 8mt. Abha Avasthi
was directed to explain her views on. the
talks alleged to have been taken place
at that time in the PFPrincipal’s room.
It also says that in her presence, Smtb.
Gill used unparliamentary language. The
copy of the said memo is enclosed

herewith as ANNEXURE-A/S.

That Smt. Abha Avasthi filed her reply
to the said memo refuting the
contentions of the memo thereby showing
that the contentions of the memo were

totally false. The copy of the reply is

also enclosed herewith as ANNEYXURE-A/6.

That thereafter the applicant received a
memorandum dated Z3.46.98 from the Office

of the respondent No.? Chargesheesting

the applicant under FRule 14 of +the

)
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Central Civil Services (Classification,
Emntroi and Appeal Ruleé 1948) as
extended to the employees of kKendriya
Vidyalava Sangthan . The applicant
filed her reply to the said memo dated
D2E.6.99 stating that the allegations
levelled in the article of charges are
false, frivolous. The copy of the
memurandﬁm ~and  detailed reply are

opnclosed herewith as ANNEXURE-A/7 .

That the applicant.challenged the said
illegal action of the respdndent Mo 2
before the Civil Court and filed a suit
for declaration, permanent & mandatory
injunction in the Court of Senior Oivil
Judge, Delhi bearing Suit No.464 of 1998
an‘.EEuanS ‘aﬁd the same has hpw bheen
listed hefore Shri Famesh Kumar, Civil
Judge, Délhi and is now fixed for
12.1.2006 for digﬁosal of an application
moved under order 8 sub-rule (2) of rule
% of CPC for pronouncement of judgement
as the respondents failed to file its
written statement inspite of several

ppportunities granted by the court.

In the meantime, the applicant also

filed a criminal case against Mr. Zille

=
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Singh Chikara, respondent no.& the then
Frincial now E.O. in Headquarter and two
Editurs of SBandhya Times & Dainik
Jagaran including Shri  G.D. Sharma,

Asstt., Commissioner (DR) Satya. Frakash

Sharma fTather of Master Frateel GSharma

and Dr. Ashok Kumar under section 166,
192, 218, 120-(B), 508, 554, S@B7  IFC
hefore +the Chief Judicial HMagistrate,
ShrthuMH Chauhan, Faridabad on 31.3.99
as' complaint No.173/A/1. The Hon'ble
Court prima facie has held Respondent
N b énd the editor of one newspaper
guilty and issued notices to them. Both

Mave been released on bail.

That as soon as the respondent no.b was
served with a summon frbm the Court of
Shri J.5. Chauhan, CJM, Faridabad, vide
order dated 24.08.1999 and on receipt of
the summons by respondent no.é, the
respondent ro.é6  alongwith respondents
nos.4 & 5 visited the residence of the
applicant on 22.09.1999 and mis—-behaved
badly with the appliant. Respondent
no. 4 even threatened the appli?ant to
the extent that in case if the criminal

complaint is not taken bhachk, the
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applicant has to  face with dire
CONseqUences and passead unbearable
renarks in the presence of his wife and
respondant no.é referring the aheseﬁce
of applicants husband who is in  LUSA.

The applicant filed a detailed complaint

with the

COMMLSSIONEN, Kendriya
Vidyalaya vide her complaint clated

B4, 10.1999 reguesting therein for the

cancellation of the transfer order. A
copy of o this complaint is  annexed as

ANMMEXURE A/8.

That after the visit of respondents no.4
to & at the residence of the applicant,
the respondents no.d and &  again  on
24,.09.1999 tried to man—-handled with the
applicant in the school but the
applicant  any how saved Herself atter
jumping the boundry wall of the school
and  immediately rushed to the police
station and lodged her complaint with
the help of one passer—by. The matter
was reported by the applicant to  the

respondent no.d.

Further two complaints were lodged with

the Supdt. of Police, Faridabad, vide

9
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her complaint dated 25.89.1999. Copies
of the complaint to respondent no.Z and
5.F., Faridabad ars anneued as  AMMEXURE

A/9 & A/16 Colly.

The applicant also filed a complaint
with the Haryana Mahila Kanyan Samiti on
R27.99.1999. A copy of the same is also

annexed as ANMEXURE-A/11.

1t is respectfully submitted that when
the appliant went to school to attend
her duties, the respondent no.4 did not
allow her to join.’ The matter was
reported to respondent no.4 through
Registered Fost and also to respondent
no.3 vide letter dated 27.089.1999. (4}
Copy of the same is annexed and is salf

euplanatory as ANNEXURE-A/12.

The applicant met personally with the
respondent no.? in his office a number
of times but the respondent no.3 was
completely under the control of
respondent no.4 with the reasons best

known to bhim.

The applicant was surprised to know that
the respondent no.3 was adament not the
listern any thing of the applicant. The

1%
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applicant then gave a representation in
writing vide her representation dated
28.09.1999 and also requested him  to
supply the copies of complaint made by
respondent o4, A copy of  the
representation dated 268.09.1999 is

annexed as AMNEXURE-A/13.

The applicant again made a request for
the supply of documents with the
respondent no.% vide her registered
letter dated 81.10.1999. Fhotocopy of

the same is annexed as ANNEXURE-A/14.

That in  the mean'i:in'.}e.q the respondeﬁt
no.4 as threatensad in_the letter dated
27.09.1999  (Annexure—-A/12) got able to
transfer the applicant from K.V. No.-2,
Faridabad to PFaluwas (Bhiwani) vide
order no.F-18-4/99-KV5. (DR) /14628 dated-
28.89.199%. The transfer order was
also accompanied with relieving order
dated §9,®9u19?9 through Registered A.D.
Copies of both the order are annexed as

ANNEXURE-A/15 & A/16 respectively.

That after the transfer order, the
applicant again received various threats

including the kidnapping of children and

11
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to kill the applicant. The applicant
lodged a complaint with the SHD Sector-
7, Faridabad, but was ﬁf no avail. The
copy of the complain£ iz annexed as

ANNEXURE-A/17.

Since the transfer as per Annexure A/1D
of the applicant under public interest
is  infact under a well pre-planned
scheme with the sole obiect to defeat
the judicial procedure in the absence of
its follow-up action, the same being
arbitrary, collusive and malafide, is
liable to be quashed on the following

grounds amongst other.

BEROUNDS :

M) Because the impugned order {(&nnexdure
A/15%) is liable to be quashed as the same being

malafide and collusive.

Attention of this Hon'ble Court is

invited to the letter Annexure A/1E wherein the

applicant has reported the matter to respondent
no.% with regards to her transfer as conveyed o
her by respondent no.4d. Tﬁer’eafterEl the

respondent no.3 also confirmed the statement of

respondent no.4 when she approached . to

12
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respondent no.3 personally with the request to

interfere in the whole spisode happened in  the
school . Instead of handling the situation in a
Judicious manner, the Ld. Respondent no.s
handled the situation in a utmost caresless
manner specifically keeping inview of the fact

that the complainant was non else but a lady

teacher.

Further attention of the Hon'ble Court
is  invited to the complainant made to the
Respondent no.3 annexed herewith as ANNEXURE A—
2. »wherein the applicant has categorically
stated about the incident of man—handling of the
applicant. This matter was reported to all the
concerned authorities but no action has been
taken +till date as all are under the influence
of respondent no.3. Copies of complaint filed
with the Folice and Mahila Kalyan Samiti are
already placed on  record and are self

explanatory.

B RECAUSE +the impugned transfer order
(Annexure A-13) is the result  of conspiracy
hatched between the respondents. The

respondent no.l failed to  take any agtimn

© against the respondents no.2 to 6 inspite of her

complaint, AnnexureA-%9. At  present, Fentdriva
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Vidyalaya No.2, Faridabad, infact is= not &

Vidvalaya - and has become a Safer place of

t

Cterrorist ‘under the shelter of high ups of the
¥ Bangthan. Earlimr, the respondent no.4& was
'frunning the School as his personal property and

it now  the respondents no.4 and 5 are running  the

Sehool on the footnotes of respondent no.é6  (who
is now working as Education Officer in the K.Y.
Sanéthan (HEY on his promotion, whereas, his
posting  at Headquarter.is totally agaimst the
Transfer Policy after promotion with the help
of respondent no.2. It is an admitted fact that
the respondent no.%  is the Commissioner,
Municipal Corporation at Faridabad and
ohviously, no other Authorities dincluding the
Folice Authorities could not take any a;timh
against the respondent no.4, who infact has
harassed the applicant in the manner explained
in  the wvarious complaints which may term as
SEXUAL HARASSMENT ™ . Still the Authorities
concerned acted as a silentlspectatur with the

reasons best known to them.

) BECAUSE the impugned transfer order is
also liable to be quashedlon the ground that the
mame is the result of conspiracy hatched between
Mr«. G.D. .Sharmag Asstt. Commissionesr (DR,

respondent no.2 and Respondents no.% to 6 as the

\
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applicant has filed & criminal case against the

respondents no.f and 6 alongwith one Mr. Satys
Frakash Sharma and Editor of two Newspapers Dr.
Ashak  before the Court of Shri J.5. Chauhan,
CDod.M. Faridabad and the Hon'bhle Court is
nleased to summon the respondent no.d  and  an
Editor of one NMewspaper holding prima—facie as
guilty‘ of committing an offence against  the
applicant and the respondent no.é& has been

bailed out by the Hon'ble Court.

It is  Turther submitted that the
respondent no.éd, who had beesn the Principal of
the Bochool is now working as Education Officer
at Head Quarter, earlier harassed the applicant
through a false complaint and was able +to
succesed  in his evil designs with the help to
respondant no.2 to serve with a ocharge-sheet
Under Rule 14 of the D.C.85. (CCA) Rules 19630
which had besn challenged by the applicant and
till date, the respondents have not filed their

wiritten statement and the applicant has already

moved an application for pronouncosnenl of
dudgement. The entire action of . the
respondents being a conspiracy between them is
liable to be gquashed.

) BECAUSE the impugned order transferring

the applicant Ffrom K.V. dNo.d, Faridabad to

Lo
¥
&5




Faluwas (Bhiwani) under the garb of Fublic
interest 1is nmthinglbut has been done to save
the respondent no.é and infact, it is not in the
public interest but in the interest of an
individual. The Edle'mmtive-hehind the transfer
of the applicant is that in case if the transfer
of the applicant is effected to a far away
place, the applicant shall not be in a position
to plead her case and eithér it may be dismissed
in default or may loose her case for want of
propes: instructions to  her Advocate in  the
absence of her husband, who is away from his
home in  connection with his. business tour to
U.5.0. However, the applicant is determined not
tn allow ‘the respondents to succeed in their

evil designs.

E) BECAUSE the impugned order is also
liable to be quashed on the ground that the same
is against the Frinciple of natural justice. No
opportunity has sver been granted by any of the
respondents  to  defend the case. Even the
respondent  no.3 failed‘tm supply the copies of

the requisite documents inspite of repeated

demands made by the applicant in writing.

F BECAUSE the impugned order is alseo

liable to be guashed on the ground that the same




has been passed under the term of "Public
Interest" , whereas there is no such woird
available under the Transfer policy maintained
by the KkKendriya Vidyalaya BSangthan for - the

purpose of transfer of the Staft of F.V.58.

G) BECAUSE the impugned order is liable to
be guashed on the ground that no purpose has

besn disclosed by the respondent no.2 while

transfewring. Ll applicant under "Fublic
Interest". In a case reported as Y. Kurikesu
Vs, Senior Supdt. of Telegraph Trafie
Trivendurum Division g Dthers, the CAT
(Ernakulam Banch) has held TERM "Public
Interest" in the context of transfer has a

definite purport, which must be disclosed.

“Acs true as it is that an employee has no
right in the matter of transfer, so true it
is that an employer cannot act arbitrarily or
at whim in the matter of ordering transfers®.
H) EECAUSE the transfer order is also
liable +to be guashed on the ground that till
date no engquiry has besn made by the Authority
concernad to grnguire into the alleqead
complaints, on the basis of which, the transfer

of the applicant has been made on Fublic

interest.

As per modified Transfer Folicy, as per

17
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Rule &(s)(1ii).

"An Enquiry should be conducted within
three months of transfer of an employee
on Administrative grounds. On enguiry,
if it is established that the employee
was not at fault, h=/she should be
transferred back to the place from where
he/she was transferred®.

Attention of this Hon'ble Tribunal is
invited to the fact that though the transfer of
the applicant has besn made in  the Public
Intersst but under the Tranfer Policy a5
approved by the Board of Governors in  its
meeting held on 21.07.1998, there is no ground

available for the transfer of a teachor unider

"Public Interest". As per Rule 1) of Policy, it

BAYE

"The General policy will be not to
transfer Teachers including Yice—
Principals frequently. The normal
transfer will be effected only far
organisational reasons or on request or
on medical grounds or as provided in
these guidelines®.
The transfer order under challange is,
therefors, liable to be quashed on this ground

alone and the applicant is entitled to be posted

at K.V. Mo.2 Faridabad.

I. - BECAUSE  the impugned transfer of the
applicant has been made deliberately with the

sole object Lo creats vacancy for the respondent

\
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no.a, who is posted in K.V. No.Z Faridabad. As
per modification transfer policy approved in the
meeting held on 27.10.1992. It bhas been approved
as per clause &(ii) of the Transfeg Guidelines.

“Transfer of spouse of a Principal to a

Kendriya Vidyalaya at the Station where

the Frincipal is working or nearby but

not the Vidyalaya where he is a

Principal®.

I'm the instant case, the respondent no.ﬁ
can not be posted in the K.V, No.2, Faridabad
heing the wife of the respundeht no.4, however,
the Sangthan completely ignored the Transfer
Pmiiay. Infact, the transfer policy is not for
thmée tepachers, who have their bosses in  the
Sangthan but the policy is applicable in case of
only those personép who have no links with high-
wps in the Sangthan mf in the Ministry except to

knock the doors of judicial authorities.

In fact, it is the Fespondent no.9, who

is  actually running the School and not  the

respondent no.4. Respondent no.5 is. simply &

FRT Teacher and is behaving with other. teachers
in  the manner, if she is ﬁmstad as  Asstt.
Commissioner (Delhi Region) as the respondent
no.% has been eutendind threats to all the
teachers that she can get transferred anyone

from the School. These type of threatening made




to all the teachers to treat the respondent no.d

as  their Super-Boss and all the other teachears
talik  in her tone and nothing else. The other
teachsrs with the fear of their transfer, are

mot in a position to speak the truth.

The impugned order, therefors, being
giscriminatory and arbitrary in nature is liabls

to be gquashed.

{J3 BECAUSE the impugned order is also
liable to be guashed on the ground  that the

applicant at present is living all alone in her
house alongwith her two children, aged about 14
& 8 vears and who are studying in 2¢h  and  Jrd
lass. It may not be out of place to mention
hers  that the applicant got transferred his
glder son  from the Eendirva Vidyalaya No.2

Faridabad on account of threats extendsd by the

respondent no. 4. However, inspite - of
representation T the Commissioner, K.Y,
Sangthan, and the respondent no.2; they failed

to take action in this regard. Time and  again,
it has been bheld by the Horn'bles Supreme Court of
india in case of P. Pushpakaran Vs. GChairman,
Coir Board, Kerela.
"Transfer can uprant a family, cause
irreparable harm to an employee and derive

him into desperation. It is on account of
this, that transfers when sffected by way of

2 .




-
v
\
punishment, though on the face of it may bear
the insignia of. innocence are quashed by
Courts®. '
From the facts as explained .in the present
application, it 'is proved beyond doubt that the
transfer of the applicant is nothing but a
ﬁunishment to the applicant without any trial.
The Sangthan failed to apply its mind as to  how
.}L a lady teacher, whose two children are School
going and her husband ig in abroad; will be in a
position Lo jéin at Far away distance from her
sett]ed residence. The transter of the
applicant will not only spoll the career of her
two .mhildrgn but also derive the applicant in
despsration. |
} &a : DETAILS OF THE REMEDIES EXHAUSTED
“{i

Thae applicant declares that she haﬁ_
availed of all the remedies available to her
under the relevant Service Rules. The applicant
has made representation to the Chairman, VoM.C.,
€.V. No.2, Faridabad and also to  the
Commissioner, Kendriya'Vidyalayé Sangthan for
illegal, malafide and arbitrary action of the
Asstt. Commissionsr (Delhi Region) Copies of all
the representation have been anﬁ@xed ' as
Annexures with the application but till date, no

-

reply has been received from any of the




| ;4&

Authorities.

7.  MATTERS NOT PREVIDUSLY FILED OR PENDING
WITH ANY DOTHER COURT.

B. RELIEFS S0UGHT:

In view mf‘the facts and circumﬁﬁances
explained above under the facts of the case and
on o the grcuédg includiné the legal provisions,
it is prayved that it be held that transfer order
dated 2Z8.89.1992, Annexure A-15 and Relieving
'Drdér dated 29.09.1999 are malafide, punitive,
'again%t the Principle of natural justice and in
complete violation of the policy laid down for
the Transfer of staff of K.V. Sangthan and is

'thereforeﬂ liable to be guashed with cost.

2. INTERIM ORDER:

The applicant prima-facie has very good
case in her favour and against the respondents
and is likely to succeed in the case. It is,

therefore, prayed that the impugned order may

kindly be stayed till the pendency of the

present application as the applicant has not

Jjoined her new place of posting and is on leave.

Further, the applicant is also sntitled for her

posting  in K.V. No.2 Faridabad in pursuance to

the provisions of Transfer Folicy as three




months have already been expired and no  enguiry

has been held by the respondents no.l and 2.

(

The respondents may also be directed to sanction

the leave of the spplicant and her salary may

alsp be released.

LIST OF ENCLDSUHEBH. As per Index.

VERIFICATIONS

The abovenamed applicant, do hereby
verify +that the contehts of paras.nu.l to“?. of
fhe application are true and correct to. my
knowledge and the legai submissions made therein

are true and correct on legal advice  received

and believed to be trus.

Verified at Delhi on this é*f’t day of

January 2000.

N
AFFLICANT
NMEW DELHI
THROUGH QM "1 b{)
/
DATED 3 4(nmlnzmm@ {(R.K. BUFPTA)

ADVOCATE

L B
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! KENDRIYA VIDYALAYA SANGATHAN f
| . ( DELHI REGION ) . : 3
J.N.U, CeMPUS, NEW MEHRAULI ROAD, NEW DELHI-110067.. !
F.10-4/98-KVS(DR) /W4 2% Dated:nﬁ%ﬁ]gi ;
2.wiSFER_OKDER | E
Follbwing employee{s), 1s/48%% hereby transferred o -
the Vidyalayas mentioned against each with immediate effect }1n : :
ARSI /Ut i interest,
S.Ne, Name ')Desgn, . KV where KV where _
: working : transfer__g_ed I
# & Sth‘JoK@ &illp N°o2 . N Paluwas “ \\:
~ PRY , Faridabad ( Bhiwani)
(one case only) v :
N ‘ ?
. '\ ..v
N\ S
\L 1
{
\ 1
a
\\ o
V—{> s \ /{
o : L
i AN g
| \ :?
. . . 7 . i i
| o £SSIST COMMISSIONEF v
y s , 3
- Individual concerned. i
- 2. Principals concerned, _
3.§&§§¢¢5Cqmm.(Admn.;, KVS(HQ), N.Delhi. f
Dy,
ASSTSTANT COMMISSIONER, |
¥%N4¥éib
/
|
i
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KENDRIYA VIEYALAYA
No. 2
N. H. 4, FARIDABA‘D-1210
Phons : 415656

.- S0 ] v

TN 2 ¥ UGS

o fo-3, g st
o -2 BT/ v et B2 5.
REGLSTERED Ad

SuboJeKo G411, PRT of this Vidvalaya has beer
Yraneferrsd s Zendriya Vidyalsya, Paluvas(Bhivwari) . vide.
EVS{IR) lettar. e, #410~4/99-XVI(IR) /14628 gt, 28,9.99
(Irdivicwa 2epY zmcle

s5ed). .She 1s relieved from ze

r duties
in &bﬂe&ti& LTI 2959099(ioﬁ.

) with.the.instructiﬂﬁs.%s :
repert for furihsp duties t¢ the Prineipsl, E@mériya~?idyalaya, 2
Paluwas (Baivens) ' : o -

Qe

(R.K,VASHISHETHA)
PRINCIPATL: "
Bmted KiBi11,
BRT, - T
HoBeo 1217/ 7D,
FARIDABRAD .
Cepy $¢:-
SwE . Ve
te -Thelyxiaﬁiﬁﬁiy' .
Kendriye Vidyslaya,
Peluwas{Bhiwand)
2¢ The Apmistant Cemmigslsner, KVS(DRr), HoDelhi. |
Tor iafermetien Plecgs, : o R

PRINCIPAL _ & -

5
|
|

|
|

'1
.
/ ‘z
|
\
|
|
\




_4;«-53
e f8 S g aq‘m
i ot s W W)
» T TSR T M B K
R AT AR 3T
s f e, A = L
ferh + B £ T 0 T
fh: 'tm:@m(m et 38, TR
T!\T v.n \rf- ﬁ ﬂﬁ

#R vrm w4 wn 1!
- ;w%rrﬁ s o T
2o Mt By f W asileR

bk -

S T AR e U

3 ;Qﬂr'\l -
'*r"ﬂﬁx&nm.vmmﬁ vt
-"rmv%@mw"mcwﬁm%&

,.‘-"’I‘ﬁ% 18 6 e fem, “Wmmn‘nrmm'mi:mmwmﬁu

wirare, 29 3R gftarm wEd fawew
=Bnces & wdwd SRR T EE
rm,m 1 T d e wiwd i w

gyt furnd 2 e YR T o e W e T WA % faiy 3
s TR o T fam SO RY g e faan B
S o T TEH W A W e W mw‘wxﬂu&wﬁmﬁﬂzz &l
Ralku s SRARLR G } gt a veneg wkarh g A U B

i e e b Tt H"«&\gmmmﬁwmmwm@
v g 1 g oo s o QR ¥ e e ren et 3 et w0 0
t-;qam'ﬂ‘& @Wﬂf@ﬂﬂmff P o T
m\munmmmﬂmfm:@mhﬁm g wrfor oy fitg @ srenvm 3
2 Hwrn vt TRA T T e A ol Wi”i wu Gam A ) St 4 ay
e B e W 6 R W e fie go ¥ wed sfedn
FpRS & T W TR, by @ f qummmammm
TR W W whet SR A v W s et wh A e e 4 i
fipmun @) oura e, vt R 3 gt w1 & fem, fore ek fii
mxvm -
| Gs W whin Qom, TuT i
FTHOR Mm%m‘ﬂnfauwﬂ
AU RN TR TR, wHER ), e
ififg, w0 few Wiy, O b, o A, ¢
wrad e, oL, & Ry, W
! ’wmmmfmrmmmﬁ ST -

i fm & g 2 S o o
fyren 9 41

Al w4 guat amn e feon
¥yt afumitel i wi fhew
m«inm:ﬂ‘ﬁ“mmﬂ*
.mﬁﬁamw&tmnﬁw
w1 s ve - adnd X 3RO P
e ) fee 3 v fe S

"?W'*\z:iﬁm
*“ ‘3€ FHT -

TRl wa airy
A Gl » W@ T T T
.;M*’"}% w&!"xml
o A W m;ﬁé%v& W |
:qw:zaim‘a§ﬁ \ ﬁ“@ﬁﬂw
1:":».4) Wﬁ%‘&m @m‘h
e iR W oree Qe IRT &
e w W (R & f i fem.
e ot wiogw A @ WO
&ﬁ@wﬁh@amw%lm
*ﬁﬁaﬁ 1 s T el RO e
i e rdeAfl ¢
wn i 2 g o W & Rfaa
. e R SR 7% s ®
vx"u'tt & wed ‘mﬁam vl
i i fmeet St T %,
v:s\m \\T%‘:jtéli‘zw :
SRl WA ®y
Wé‘é,\mﬂa”@f :

%3 %3?%“9’ o
3 %%mwgs%%wii

- pirsa weh e i e w8 et

SRR T g #J'
m*%:‘%’%
ey oA

o a8 e 0 0 0 i o s g, w0 GRTE U1 g anf i g Ay
e e SRR WU . apuwem G Tl % Paewh Rl ot % Sy e
L e wire ¥ foa . @ w, '&‘ﬂﬁ:mtm‘é‘lf&ﬁ"“‘{ﬁ’ﬂ ¥ e A W W&ﬁ g
R TR ok o] wﬁ Vi S P il 35 wm“_‘mmwww wTA | e @ for e o -Rn quiedl
s u w4 % E S WRT BEOR U R RS G fodrast | it =8 férg iy 3fe Prew Wl 1 A
R i sl sy el Rt . % fgarn Wi W ‘Tﬂq.
St ‘%WWWW '@ﬁfﬂ‘ ?W“m LAY i jrm A B
<oy e

e waz & T A

P A T yren

; e i ;?@ =18 wimu?.ééi?

2 R prmm&wm Aoy &
m;zw&ﬂxm%mmﬁmﬁ 4R b el fre ¥ SRR
%ﬁ’l YRk O gt R W Y ¢
qmm‘t ﬁﬁxm LT Wﬁ{vv&%@ﬂ%m. %
WA TR ﬁ\ﬁ\mﬂ«ﬁw?ﬁam i e H @ i ek w
o s @ L TW WA R LS mxmmtﬂ%zﬁmﬁxmn
AR YW R, W W J@ @ A ww&k&ﬁmkmmmﬂﬁm
i R R & 10 - WA R T
TN GEEIW A A
o firwn g 5 A w307 8 v ted e g pACREY i ok
w1 fmem w fr meewzmmv@‘wﬁ T
e W RSTCRIA Al TERA Mg R b ffae
wqﬁwﬂ"ﬁﬁmﬁmwm,gl w”‘-\ﬂ%
m#«ﬂmmwmﬂm\a - e et i RN
R m wm m \ﬁ :ﬁ? vﬁw

T s A e e e

RS
g

"%

sy 1SRN ﬁrqa‘mrg iy

-

A TAIG S \)“m ﬁ i

s Y w“‘«*@aw;w;z
TSN
. x'.-‘léz ‘!:\’\“ “w .| \,.’ L""‘{Tz””' W,"F"?‘ ¢

Y wo wal T Rl FE e -g’ Brr A v ,,,,wm‘q w

{S
i

‘Fmﬁ’ﬁmmﬁ R

Haw W&wﬁ

e, I TR R WS
OLe) 'urm v g oy 1 wfud W
»aren wA oA e o fafics
ROTCIRTIR & MR AR U
wnt do g Ry g Fefaen sty

e o et e

@qugmfaﬁ

T, L & wndwd Afuwd T
@, T A wu sy e fam

Wﬁ wiq % tRerog s de# fge
u wrdafnre goa fule.on stvsl
stz w1, A  ppg; T T T
Wl

¥, 7am A& R g i
TR 3 R WS ST T
304 fuy g, gy, .

EEEIREE
IECI

B HEET
VAR 39 ¥ TE 4 R T Wi A

w.‘.i J vl w ll'”'ﬂﬁfrﬁ i
Fiehnw, mﬁm» v an & v
w5

Gty PIELH !l ;'1 : ,yvg;mv

—'i—’\v

8 f@f(’m WT‘QWWH
& syl ¥ g T

g Swmst el mtcﬂu‘rmm
o, Gl et e ;m'c

L g cutilie ] u‘ﬂ SALTE ‘-%&1 m
T TAR wre & § 1wl

'_&Mmﬁ&w&:maﬂﬂwﬁ

, WO & A wfeR yE
ﬁt’ﬂwm'ﬁfﬁl{\h U @
w5 ibeegnt d e
wrn wghe W R L
{;ﬂ‘ ‘a??iq'ﬁism mif {
. e

WERRE dem T v B T
'ﬁmﬂfwﬂmwm

o o
eyl R

ahmﬁtﬁd; & e b ot v,."




& 9¢ e ER 9IEER e 1 e
R 2B SR R WRTTTT 5] § S e T I A w28 o S FR
i o s 6 A 8 810 02 ot o SR W A | oo 5 et it T v TR
g el wah v o wEe e el T 0 B o RAER A 30| | oy o e o o @ SRS

i v b R e B I fos & i Pew

2 T o & G & ey {oe
et o 6 e A @ g TR v B W W @ﬁmhmﬁ%miﬁé!
o) T b 4 T U 8w A b, R st s e o 2 g O g
tﬁwﬁq.ﬁmWGMﬁgnl-mwk«ammm B T T
2 i @, e SR T 8 R -EY AR SR R Wl ¥R oy o iy 3 &9 89
350 q@ T @ g6 @ o & qw A w3 ) o o o v a2 2
R I 5 3 R e o o e & 0 IR ST | o 3 v ot o v 4

o B A W A 5

aqaE HE wram § e ol e o 3 o i 26 Raw e 59 :
% w8 S OdTT & e 65 & R o e R 8 B | e oqam & do R 1)
mmﬂmmmmmtmmamsm — —
o g b IR o o R W F0F @ o deell Wk et
O Jem & et s sl ot e dvem 3wt RE i o @
o womd At ARG AR W SEF B O ST e b AR
| A ol w Pk o R o & WA O o X o oy IR AR wRan
o wad B 2 W A 4 koo R W A R I e Ra . N A
Ry s & T e S X T TR 2 @ ok L. At B P g kR R R vl e e R
RIS SRR R e ST & mrd e Agm s AR s e & S W AT o
¢ o o g o 4, o T R e o R SRR N | et (g 21 R ) o b el el 9o e
arh ¥ @ g9 TR o T el § T aw @ o Bl sl 3 :

k7]

-

#3 ; W R o e gaw et 4l P & aw @ ok T R B TR A g

e e S et T e v g o m%mwm}mm_ﬁgmtmﬂ@ \
?‘@3‘%%?‘”@“@- I S0k T | e o o o e 3 509 R o 30 007 8 g b gl
B A S 3, TR IFE a8 W | oo w4 e g oW S mamwmgwi};'@_mmaﬂiw@@! i
' w-mmmmm“-mammmmmam G ot g 4, Fo e e T g O R R €0 ) A A e m A
N A - éﬁﬁwﬂﬁxlmmwmﬁﬁé ofre R o w8 R A s T g & T B & B 3 W d |
- F &/ TFhY, gﬂn:I Eﬁ QI || wam = ovh de @ gl e R ;maaamgm;maa; ”5'*?&??@‘;%123 ,
5 ; ¢ e e 31 foz & g CED N WG md E| g I PruasEy;. R Jik X J y
romm, 20 SHE TEE EHE T GGETTE $ FG SRT T TR A “
I

j

{

i

= W TR ! : ) mad & A A b T g e feard & SR e s g AW A Y, fry & e T <X 7 P e
Qi 7 g A A A T e s A T e @ B e 07 o e B R, AR 6 8 3 T e e it PR

T e G e S U S R | g e 40 7 e R o P TR O OO G @ g o S
oomd g WAt w | LN e e s R T 0 R & T o0 o B o e (22 T B

c TE G 4. 5.9 325 (2l : . ; i e - o A
“ﬁi'r::a. f!ijﬁer;'.":.—x.: ?2:, 8 & % G g A G v T T W g @ Red W W !.. mﬁgw’.hf;ﬂ"m ..‘
wEm m S A A |} sy e g e R R e A ARG, g AEETRpMAMARIT
o RS TET WM}W%W%’@&H*M&@M 5 Prgisn gr ved e TRA v
O R P . I
SOGRR, 26 R T, W G T e T e o] | 20 T AT R vl S -} A R, T GG S 5 A ol

. P . — . Pty #7 G TR & OE &S fted q’ﬂ!ﬁmﬂﬂ'm'ﬁ&ﬁﬁ.“ﬁﬁ-'iﬂﬂﬁﬁﬁﬁfi?“ﬁ'“
D @ R A T G A8 59 W A FC R T e & s S At dradit PV Y
:‘-‘.;;”ﬂfﬂa‘rﬁ:‘.‘:é‘q:vfaﬁq :n';lq:' q;;nii! im:x';@;nt;'m:q R w87 @ 04 S e ma_\_ S 4% RN W AR WU R e R R an
o e ¢ G o 3 g o s b o T 8 || ST 9 S S 2o o s ) v i RO B Wt | A 0 R R T @ A
S o S R A W Hea # Fefaa o & R o G mm“‘;ﬁ'ﬁ“‘.@ yoww At R A [ 2 Pl 2 S e 0 B
8 B 2h i T SR SR T | i e i S A me A WA R SR SR T 32
R Q-oR TR {9 @ et DU B oama R e b.«‘i‘m-b- At e A s g T

i b Al . R

{ You could ba losing IS8 qifgs THae 8 : ST

L 12 6.6 () (‘HO hope illstead Of fat- o &ed, 29 ot Wmmﬁﬁ&mmmﬁm

H 2A/12,BP.(1-2C ) Fact# 1 : Starving of dieting is demotivating. - m%qgwrﬁ.m.wmﬁmk%m'mmhi

NLT.FARIDABAD Fact#2 : Incommect methods resuit in unpleasaent side eflect S . e ; wew
Fact#3 : Healh fatioss ia no Beauty treatmont R B R T gdE T S A R A b T v

Y I (Real{alloss is more than skin deep.) mquMmin%wﬁmﬁém
" sauriots Rooms with So, Why is Mitu Banerjes smilling? du 50 SRl A A RWIT Y 95 76 it SRR B TR g S

; Lcigst Facilties and Vihat doas she know about 3 R 15 sie @ w0 & Rl BT 98 W w9 i d Erd ook

; Delicious Food. being overwaight? B 15 ftes AR T Ak AR 100 A AR R e e

) 17 kilos cigt ! 8 . S N

[ e pen} T s | | e

;- Mefiing. Get 10 Gethet 1C. Persomal Polt fors .

Scs:'am

And realises the bicaluy
Fatloss is essicr 10 mai
L — . tain

( v 7o oo Sh. Joined that clinc &

\Qr"{sw ) she didnX struggle, Rarve, [

.. Bor s - give up tasty for s o face
RN unplezsent side offects

lase weight

And see the gluw on her
face.

Trat's the anly “side ef-
fect” Persinal Point gives

l A naturaf and T Mity Hanersa A ST k. o { ‘. S S - ¢ -
Healthy Fatloss " Srur wltimors Fatloss 19 Fitress company P S e - - qﬁi ‘sﬂ 38 y Q13 008
SCF-135, Shopping Centre, Sector-17, 15 ﬁgi‘ﬂmf w%,:ﬁm:;};z (Zm i mf }
| Feridabad,Ph:297173 . H T L
P. ~ - - R N ’//'—\) T




s w

i

A 9 Wi A

i T AL SO WA e

R me friecd

T A g <R

4,.9 ¥ A 4.

o lwwa)éawmﬂmwam

- Ry oge g w9 @@ W @
' ‘méiwaﬁwwwﬁ“ﬂf
i & s i @ A S

e g 80 g s

lawe o st 1 98 @ @ W

R e

| |wd w2 § aem, ﬁma%w&!éqrﬂmﬁ%l
'“Wmﬁ‘m%%miﬂaﬂm&a’ﬂ
‘;mmwtnmrﬁmm,ﬁytmﬂn
=k w & el g o el W@ g, ft}@mﬁ
Trital S ¥R & Gt Al & Rre QS AR
lmhmﬁ%m,aﬁ@tﬁh ﬁrwu”‘mtﬂ
m“ﬁs"ﬂmmémmm i
« ey el B R B T R G i;qq gl
R Elél w49 FEch B wdits Foreqt fyrert 3
u-ﬁﬁa ﬁhﬂwﬂ%m@waﬁmmﬁ

ek AR

,’j

Lot f g o e % i 3
|wi'rvrf7mnhﬂdsmr?wreﬁ
{0 R a9 ot wlhTer &
V& Ocft v el 1 el A A
‘ mmm%ﬁd’lwﬁam

49T g el pHEgad
|§&#ﬁ%@§zmv}t gv
Viq 38 e woe g w13 6,

e

i Rl R B/
w. % 9z &0 W 80 Afad §
wq R wheEr Rl dn
s oE & 3 FRgA
é:,s‘tgfzim .-
m?mmmﬁwm?
wo&’v:ﬂmmﬁa}vvw
R 8, FeEd g 8,
mq%‘hﬁwgmﬁ%w

ity e v mh & Rreh 3 Al

Gk g R 8, o A Rt @
aft atﬁ%%aﬁzﬁwﬁm
¥ 3 wow ¥ @ G2 v
-a&ﬁwdmﬁaﬂsmaﬁ:ﬂww
w#‘&ﬁgﬁa&wﬁam
i 21 ol 9 o el e A
_W: LY o 4 @ P &
iy,

* Lmﬂmnm-mﬂmm.‘-n—n summmmmm

wn-——u—n_———-_u—n—_———mu’— ) mna'!

fapte, (er AR

'wammam«' '

mﬁhrawmmmearﬂ
iﬁm@wﬁ%mvﬁ?w
T @, SR P 2 St
3 o o gw Ran ori de ¥
e et A at g7 o at Frm A
o wapeht & Pt o 9 7o &
rwmmﬁaﬁ-ﬂmﬁaﬂ?aﬂm
Fopme ot oFh @ @ R wre
7 4 gl Al

Ty e A s el
& g ot 9T TE AT
&t b & gw wfafdt & @
Pt oo # 1w Fem sR@EG
6 @ T ¥ 59 @9 @ Jogd T
Tt & v @ s frr w2
! o Wl & o &
ST T T A A HA T F
glar 27 aw @71 e 4 der A=
g% &, S, TR a0 8 01

RTE LR *tm“wa‘ ,
o of 1 o T 51 e o
T a0 TG 36 .1 8, o ot
Tef & 75 T 68 AATE
2, F ik & Ay > QI S
gu?fﬁramﬁ?nrz Fowl
dfar el et & AT 7
R @ L @ AR a3
g’x#mwmém;\m
wy? 3 ArA R W g m&w?%ﬂm )
nﬂwmﬁahﬂn#mcﬂt% ;amﬁwmmwﬁsmfl
q:tawzaawa‘nmm;mgﬁwmmmm
wea a wr & - 2 @ et ¥ 3 g w
= Bt & ot &1 LN o § R ]
 Gome AT et SR @ W AR 3
s e A A AR KX A -
‘ i
8
i
&

mr&maﬁa’rwm_ﬁ_
o & A T A S

mmmwrvﬂ% By

qﬂmaﬁé@m%wm
vﬁw\ffltaﬁaﬁ&mam
A g 3. ¢ e =l
f 0.2, v @ w bl

&% o w1 e 4, g
R A @ WX R S A
ol wea s ) @7 OB aEl

mam—--l--mm_—mln--w—-ﬂ—m—mwuﬂlﬂlﬁ-'vx'-w—ﬂ-—

TN

e ﬁ‘i’iﬁwﬁ@ TR

ha, 29 o = e & S
4_ 1o e ) s R e TR
. e R T @ T, ot 9 TR,

o Ten § Gy o SR O R
ZR % @ R Fren s 3 FeEE
mﬂw%mﬂtﬁnw%maﬂém
Mm'nﬁirét% mw%%xm%m
@m‘ff.'@@&vﬁﬂﬁ%lmﬂwﬂm

sl

A §
‘R

B W o B B A 2R NP R 3 Rt
ﬂﬁmawm%%mmaﬂ%wm
SATERS SR B D o e ¥a WA 9p3 B v
T W e 2 R swE @ vl el oRa
gl 3w ot e 93 7, wog oY el R A
Hon A weh Rrgm T8 T a8 T 8 R i
mm%w«gmvﬁmnwmm
§ad o 6, [EEEIE eI 3} i amm GRE RS
o R Y gl wwe owera g @ % qaren
mﬂ@wﬁ%@mmﬁm

'.&

/j- "a@ﬁzﬂim

WM W @ 5 A8 wA
& +8 o & sfiw 3 Rre A Py
A &3l T o9 T v B o
Hjgmn T AT} B, & W gou
3?%»_(«1?@1 ey vt % I
4 7 8% & I e ot
- g wdi-d B W
i e dns R e Il
el I el et 4R R
wmmm‘mem

"R %R A g 3 &d

gﬂi 29 S 35, Eh G
i & R F wOE
AR IR TR R
waig 7 3¢ P

giewEy & Ao ghim erdis 4
w .. & T B 3 adt
T T @ i R
AT T Y W AR W 1R
o Y A a3 o Wy
A R ey R ol e A

Cowm AR piR X R men
D o o e R W g

E B IR B T A
T SR T et g -
% wfg & Fwer R ey ) W
& 7 {8 00 ST R N A

i ) ) e g S W R [
o0 wgn Aes § ek v ed-dt ar | §%

) T 9% KF-%3 IR 8 Per e
o s o @ frow &
# or A o 3 W fomg R

hd dw "‘“«ﬁ"m%iﬁl‘:ﬁw_ &

hv'ﬂ‘iﬁqamﬂﬁm"(m
& yfe vRe @
St w5 4% 8 gl g

m$mmili#mﬁr¢

TgE W g 8 o R
W PRl IR S R 0
¥ g7 ¥ g e A
FER VB ST ST A E T
QR veh b g A gm e A
e aifirs wika A A B Prew
R § ot Wit wwi A ke Wl
@ W o I9ET vues 48 B

| & e @ &, ST

%mﬁwﬂhﬁmwmkl
& o oo R W 9 & R R
mfsm%maﬂm
wgheg }

| qa5d, ng u'-\%a'-« it b= . W
R«wﬁiﬁwwmﬁwi*mmftﬁmwm ua'r‘
ﬁiﬁ‘ml!%%amﬁr(ﬂ%‘

"mmm«mﬂww.
aﬁigﬁqmﬂcamﬂaﬂm :

Al ¥ 3§ A A TS R Y
af @ gk & v A ww A
gﬁmaa’(ammazﬁaaé
Iodd q

aﬁ%ﬁ%ﬁlmﬁ’m

mzwﬁmtﬂ%m e R BT T TS
3 v few Ok v & dWUAL am R & v O @ A
AW whurdl T Ga ax omon ¥ S TE W T WA
Do o0 B A B RE T I mﬁ%agwtﬂn
R W A 3 AR A W e g7 e fanh o, A
'mﬂmm(’ﬂ)#w--ﬁ@mwmmﬂ-__
w I of wEhm W R
S e e e = P
3w & B # AW @

tgh\tmtlm%
mramhwaﬂmmm

mﬁrﬂs@ﬂﬁmmm :
%mmmama

%ﬁmmamaﬁm
ﬂ(ﬁg!m?ﬂaﬂ 3} SgEE TR R
RRE. @ >

tl

Lk




O GGG
TR 1w wt e e oo

- Paepwze %%/c.,uy)

NUVSILIRNN. RS

| . hon— P } ST
@: 91-215656

Tl qO 2

o To IV, -121 001 \
KENDRIYA VE@‘{ALAYA N@. 2 1

, N. H. 1V, FARIDABAD-121 001
1 e A ' s freE
He | gﬂ__g_:\— A9~ - C'Z’

\
Rei. No : KV-2/FBD/ 4§10 ] @ Dated.. 2= 7.7 04. |
a5 | AT = ‘r;m'r-?\ ) 6 P Ay ed |

2 3y D AT (o a“% N sl e <t ot gen
- ﬁ,?ﬁh “?ﬁ'ﬁ&{x L ) T q"\t%‘?ﬁ'm

A N2 =S¢ %@Wz LT A AT CR‘I\”“%\ T T

- T e.\‘u ~ =saAr %Ll*(“"‘ T 2l Y e e Ln "ﬁe__ %
VA ST FRTT g SR~ =ht CS‘l\’\’ﬁv’i\;S( T
;%m mm% ;ﬁ | Sr=m Prmenl =] 2w,

a4, c\:( IEA —v-ﬂ , |
T"‘imi‘ ﬁrg T@AN = \'EE t'rc\’m( ez Y%""sofq_qg(ﬂ,

2T g GEAR R
. S st e | Yer ¢ |

/o /M/stw)

h«\{\ﬁ qﬂ'{‘?ﬂi%ﬁ vy (PRT) —c T
N = &AL mﬁ@\wm TET U @ | jé_\jﬂ_{; |
PR N U R AR T %
-{i-—cp«ﬂ‘h Sfet ;z:(:m—h 21T A e I
Rf—?\ et Bl A=\ St g\'ﬂ &, T |
7 |
rd :
2FTAFE T L 2h
- G{=AT >c\

<




I reoceney
w/( Ref. No..ﬁ?.:.?}.f\}..a"o oatedgclzﬂq}? /8
o T Buept |
< \{: No _4 Q | ”W,L E
_ (o a o f‘
Bir !
@—Q‘g‘v\xw ‘{@ \101»031 M& No. gg- qq/ Qo
O‘Ojui Qq, ‘%5’ j A astersbe o fa Ao wof
X W B x_m«;tomie cng,ﬂu_‘ s F/QL,ip

. - , ‘: _; "" _ "R .

MH:\ OVY{ ?M O\-‘v\oj /{/J&J-’__oj Q/V\e AUm —

| Jw”ﬂwwewﬂg

%)%O&W\' C°‘g < Mjﬁ

At g VoS, B Y e vk
('_f.bsio]"g

"
"

" -

R o . to ; } )
- ENDY ., Yy ’




R

\g |

R{ ’»lo rereses ' R Datad...

. '_‘M /Qo Si,__\:_‘]—j’f—@ O«\_\o\ Ao M\r\ojf‘ Cm“j‘ “
.. . }A,\L/_,Q\ /QM‘FI‘,OLW% %MW yy\,Q Q/Qua ’Y‘r\v&QT
(et Ap ba A Lesious Kpapimonsy

9/54\_05'\ab__o‘ (Lg/w "\n\_q bxj muwﬁ /U\J’
/‘QQ\;fiﬁ,\ COG &n/ s .

F)wmum oS %w\ Ju«r ussutte ,QQAW};D

p\

bj Ths )P""W"L 3 did nat, ok PQQ’**JC(S‘A— |
3 Q‘a.iq\qg g e fecond phevs § Bl
u«u’ sl Kochooo Mo . Qazs G’M_?‘%‘*al 2 }
()iﬁvkj ,J/L@%«W J"A’Lﬁwi }Cb\ j,@ ’ ‘ -
o\uwwmj/f -~k L@MMQ b‘] /UJ |
! Smhj/g M\p o2 Kophits MY\AM ceaVardio |
- %3
4\,\: @% 7U1Jl\ v J /Q_:j-__qu,&

QA - o | ,
of%ﬂa\ C,&}aqj\‘gﬁc- ;ﬁ}“
%Q ESEEL pf“’”‘ Mk 3 a:—,bb"ﬁg i

ﬂ;o\\\ : . PQ(Y" .

| i (- Ne- & Fe@

! R 5o
RN, S L. R
<
i '




| . VT - - o - i . she R - o ] | Z ‘
) DT Bw"ﬁ% ’ /.3/(%%/ | | E

\\%fj’ Gt Aoy q;JaT.(: o B .ﬁ_. 1 -
73&17‘— '}7/1— ey yaggr A0 L1l o )\1 DW (br

=3 q«-r;a' 7t o %W“*”

Fe mqq:, MEGTF ~<qi T}
%ﬁ =T %I |-—

JTETW 5[4W 5 &Gr 3 C_\Mr— ey
%]‘ ")ﬁG-‘ZI %ﬂcﬁ" 29 4 9 (Yre 2% u99%) =% S
m\bﬁ AT e e S Rl 9-31%‘? —

- HE &TT; m“{“s—:n %r@i GI{T MJK e oy
&

%"i*’qq WAV RE e T%-T gvﬂr;f
—‘f?mrwmtr% 75 Ner aw GEw W
ig&‘u T

& = *4 qamm =5
%;T’jzxj[‘m oG {i'::T—l-— arsTal | S
Lo sl Sl o o Sk ey
) 3;[_ A%‘— g(a{ -{Tcm ‘E&( (%-

A Z‘ZFT ey 9y a%FgL“\ET(ToT‘

= ;'S'Erv""xzr—rlf Sewin e
du. qfﬂ?ﬁ B(LTIIGE{#I" o :,-g .:ré%'
. 4 TG ]lra‘hh 3;,-—1% SRR |
'%TIHTH"‘TT«PU‘) PEn=% W@\mﬁ?
3%;{" @ %T 5‘3«”—{ aAT muthﬁl C);{ TET-T .
WT*W U“TIT'%AL CTT C\\CLCH] ".",{" ASf?n I«‘Tlaw\a].«sr@“—

e T e e

T N SN %wu o] “:)4 R re= =T g ST
Al 19T -;x:g’ S \Fl' T\\T)\Qg\m,nm qrq Eé)ﬂ

13q%q3% o7 - cﬂ_\ﬁ S AR TIE Y | T | od@q'ih—tﬂ’
Tw%mnnﬁ%‘?ﬁ%w%w%m =

le‘ \H(\
o e MEAEEYaY -y
2. “’TE' O 5 T@0 9y ETQRM T i—lO\ (T 4 {
S L1 2y .
_ SWEITGE; Gvmine 2 St o
\ ks T . s . 4,
PITITT e o T T
wl 0TI =1 LT : : SRR I A L) S g ¥
| R N < L e e ) St
R TR SEREY T - AN TR
{ mf{l ;-‘\.\ _\"_‘J i’}u}_ r o IS ERAREE! -?.&-4;' Aot AU °>‘._'_‘_.,_- Wi
CE e S vy ) , : IR S
< —-}~ T ; '-I.\-“i . .‘: - o i I‘i ' ' ' !'l“-l \b"--' ".
,’ L S N I e ey
{ "’\,\,']




A Dxurr s RS

9k 01-215656
N .
S HeEea A0 2
wHo TEo IV, FoeTaE-121 001
NDRIYA VIDYALAYA NO 2

N. H. IV, FAR\DABAD -121 001

KE
e |
\:qg SalliE ;ﬁq-;ﬁu Dated

Ref. No : KV- 2/FBD/ﬁQr‘ﬂ

r;mg & Jr“zfa Szt an B a0 2
B\ Ces Qﬂm 'ﬁ}%\ﬂ“f'\ *m:x :m:r -y(rcr% ATE! )
g;g'&% —‘:vrrﬂ e ord™

e 2mon e A %/Z% al
softe far(Ze 1<
swRr A1 WO —_
gﬂaak/‘\c‘/ ,\)\
AR Q&\»ﬁl\

*
s
.
»
LN ' »
i S
N P
h{ =
e . .e
|




“‘f “F| 4

o RRATI I AT R R

L e A’NMET&Q aié

A T 3,

s 8 oA guraTard
T Ra-og Ao-2
O T ewhy, TR T
BT

-——--u--—e--'———-—-———nu———-u-—---—-——-— ot w0 T W EAED WO

defp s gTen. /A /T fae-2/4-98  fEATE 1305 98

- e — o SR T S U8 2 S8 e S B8 " D G PSSy FED Cap G SuP B - O e v S G Sy G e B Sy WO

':!m?.'u,

Sy ey, } _
FTUF e #0 & -2/0 &t . 7Y /98-99/218 TCATE 06-05-98
s 5T pd ReATE 12-05-98 @7 WHTTE 15 40 §3 0¥ JTT EHT, IHT
efy ¥ FrrAffis WLEreTT H1UE g T SR EATE v SuTT

.

GTRUTEY g g av TeT -

ST FTTH 24 495 TT a—-mré (235 T3 & mn N10% Ak W ITTCR
A BT G £ dTd @ 193 3@ aaw g wtadta @ A e TR
o L TTH et aTdet ¥ aiE TA & 3y HTTET gga avd @v st
BT A auT ATY g ot wyega: fegr @ ofe @Y sTUWT i TeuT AT
T o Wpraw AW o andT f & AT ATeT TG HTIT @l

e

oty TeeT oT ST AR W TR & iean d GTON T e v

SAETET 3UGiey e ST u«“’er gt @)

% eTE ATAT GTORT T aben .90 ST UROT 87

s

-~

JUgLEr @ ¢
A
. L]

aT ) A Tier ¥ oTs Ty ad sl P 3 Fogm s et fir o

f=R ]

LouTga Tl AT AT 3 Rl e § i Ter w1 i

[ L T TR R 2 e .
R ST A L FOE B R S VI PR

4

w..m %




—-D -

sar: R Rrfa of auTeRm wa a7 § 4 oY ooy o ¥ oamd A
A B yTad (TT I0de offe geAT & ddu R el aTeTRT & g,
yea § et s GTY AT ST ATOET L T F A L

T A A 2 T 3 e o s s s ..

'|
IQ 1T TaTaTa ¥1aq
(¥ (B-8- (g A T
— orwet HTHT STt
e weaTTusT

s,
&




AN ERuRE ﬂ(jyigfﬂ“v)

C S TR R (et o)
KENDRIYA VIDYALAYA SANGATHAN e recion)

- P far ghowr, T weeht wrl, A8 iR - 110067
JN.U. CAMPUS. NEW MEHRAULI ROAD, NEW DELHI-110067 . 'I'.h'
guam (lel) © 6165045, 6189046, 6175061
» . ~ . . ’ :.) ,‘)/ //\/ .
He (No.)....ﬁ..'..'Z.u.....‘,/. ~KVS(LR)/ P (,"1 feti® (Date) ™. ?( /
Regd,./Confidential

MEMORANDUM

The undersigned proposes to hold an inquiry against
Smt.J.K.Gill, PRT, .KENDKR1YA VIDYALAYA No.2, Faridabad,

under Rule 14 of the Central CIvII Services (Classiflcation,
Ccontrol and Appeal, Rules, 1965 as extended to the employees
of Kendriya Vidvalaya Sangathan. The substance of the
imputations of misconduct or misbehaviour in respect of
which the inquiry is proposed to be held 18 set out in the
enclosed statement of articles of charge (annexure-I).
A statement of the imputations of misconduct or misbehaviour
in support of cach article of charge is enclosed (Annexure-II)

. A list cof documents by which and a list of witnesses by

'1L : whom, the article of charges are proposes to . be sustained

are alsu enclosed (Annexure-IXI & IV).

z.  Smt.J.K,Gill, Primary Tr, is directed to submit
within 10 days of the receipt of this Memotanduw a written

statement of his/her defence and also tostate whether he/she
desires to be heard in person.

3. He/She 1is informed that an inquiry will be held only
in respect of those articies of charge as ate not admitted.

He/She should, therefore, specifically admit or deny each
article of charge.
{

4. omt.J.K.,Gill, Primary Tr, is further informed that
1f he/she does not submit his/her written statement of
defence on or before the date specitied in para 2 ahove,
or does not appear in person before the inquiring authority
e or otherwise fails or refuses to comply with the provisions
P of Rule 14 of the CCS(CCA) Rules, 1965 or the.orders/
) directions issued in persuance of the said Rule, the

inquiring authority may hold the inguiry against his/her
exparte., S

J 5. attentien of Snt.J.K:.5111, Primary Tr, is invited
, to Rule 27 of the Code of Conduct as prescribed in Article-55
- of the Education Coda for Kendriya Vidyalayas under which no
employee shall bzlng or attempt to bring any non-officiai
or outside infiuvence to beai upon any superior authHority
to further his/ber interests in respect of matters pertaining
to his/her service under the Sangathan. Jf any representation
is received on-his/her behalf from another person in respect
of any-matter dealt with in these proceedinqgs it will be
preSumed that Smt J, k. G111, PRT. is aware of such a
w representation and that it has been made at his/her instance
and action will be taken against his/ber for violation of
lkule 27 of the Code of Conduct mentiong/ aboxe .\ ’

X
6. The reoceipt ot the Memorandurm may

@

—— ’gﬁﬂx%.J.:\.Gill, PRT, R SHAILLA )
endriya vid avi $5IST COpM SCTOMNER &
0.2 ﬁ-a:idgﬁéazd' LISCIPI (Y RU%ﬁd&TlQ

M : "
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°
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-
e 1Y
-

- 7 -
Cepy for infermation to :=

1, The Deputy Commissioner(p),Kkvs(HQ), N.Deihi, Woloto
his ’=2tter no. )

.2. The principal, kv No.2 Faridabad.. . , for information.

t . i
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DISCIPLINARY AUTHORITY

- ASSISTANT CQMMISSIOMER &
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Gl To SUSCRLLE VLY ALrEe G, 2 FALDABAD,

niIlibizl

1 I8

The Sald wulpdal \.ui!l, shile functianing as
primary f(eacner Guring 1996 4 ¥ ond irdya Vidyalays 10e2s
feridarad hizs bewilen Nastel ;axteak “Sharma, & student of
ciass V=2 on 2% 04.98 anc 23,04,93 to the gxtent that

swelling hoe game Up o0 ene axa of student in contravention

the instrouglicosn GUT coiped fv N ociToulaT 10 Gl iCeTe
§ 1T/ TH=ics dpton 11T jo ° was has thus commltied yrave
misconduct unNceT Aule 3-1 (%) (i) & (1i4) of the ol
Gonduct ma&@s, 196% as apiiicable to +he employeve of
KVSEe



SN EXUREwT T,

STATLaENT OF IMPUTATIL OF sISCINDUCT Ui alse SHAVIOUN
SUPE*CH-.T "r :.I t Ak rli.oi. J!‘ viif-!“JCu Fl\/‘. FD HG IN T UiTedake

The sald $at.J.r.Gill, while functioning as PRT during - °
1996 at Kendriya VidyalavalNoe2, Faridabad has beefen
KHester Parteek Shsama, » student of class=IV E on 21.4.98
and 23.4,98 by slapping & by Dandae The act of $nflieting
corporal punishment to the students, is highly irregular -
and objectionsble on tre part of the teacher,

According to circular no,2{CiN No.Fe 11=T/71=KYS dt.
1.7.71, corperal puaishment in tne Kendriya V&yalavas 23
ts be dlscsuafam in right szrnest,  where neeaesaxva tha

. Peindpgl cend- %ae‘wra ehould in Wt&‘aﬁw eviss: E@&

.

N
w3

wrwﬁww ‘&’3 @9y . Mm'eﬁ .f yida easw& @f Hblgs
dafauuam» iru% af $ zﬁth S zz"aﬁi Ey *1nmcting pwzam gaéa.
Y teachey: &*:f.ai:ﬁﬂg mvsa&ﬁ@mﬁﬁa&@a Aigbla x@? |
wiﬁw ,amm n accordange HAth tbo €C8{CeA) - MQB,
1565 ww@w %e the m&arwa of the Bangathan,

In view of the above, it is Clear thst Sat,Gill hag
violated the Snziructiong containez in circular. no.2( CON
oL F, 1 1=7/71=¥VS dated 1¢T7e7%e  Sut,Gill has thus committed
migcon it : ®r Rules 3=-1(4) (44) & (L14) of ccs, Conduct

Rules, 1964 as extended to-the enployees of Kendriya -
Jidy;.lava Sangatnan.
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L.} (“\' “’" :; .'i.-L -l\' ‘T~ "’} Nﬁacri TH( f" XICLL-J Oc CI{ARGEU
Fﬁ#it.u ﬁul\ln T JAT.J.K.GILL, PRT, KLN;)RIYA VIDYAL&YA

'1'. Circular no.2 (g uo.x:.n-v/ﬂ-;cvs doted 1.7,71.
o Compl aint of SheSatys Prazash Sharma, Fathep of
Mester Parteek Thorme. dated 24.4.98. g

3, Keubcal certificotas dated 27,4.98 issued @y
Bz. Ashiok Kunap, G=i07, Dabua Cofony, NIT toridabad,

4 Copy of report of investigation teem dated 2,8,98

ennvaining of 5/Shefl He | asruaht.na, FGT ';me&as&aetiag :
Hotue anc Kemw M:orn.. E‘CT@ ’

59‘ qﬁpl? oY (‘ml‘w(xill, .HiT Qﬁo J‘J.che

: usr GF .;mﬁsm Nﬁm 313 ARTIGLES ‘OF - CHEPGES FRAUED

» mw a:am@_:. m ‘&Im Aﬁ’W«

ia :ﬁmﬁm nﬁw@s.“ﬂua W D

% 3&@%— tye me Shama. 3A/6; NIT Fmdahvd.

S0 Mastsr Neelwy o student nf 2lese Vel
4e Hanitor, Eoye & Girls of Cless iv B -
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The Assistant Commissioner,

Disciplinary Authority,
J.N.U. Campus, News Mehrauli road
New Delhi - 110067.

SUB: WITHDRAWAL OF CHARGE SHEET, REPLY IS KEPT RESERVED.

1. This is with reference to your memo No. F 21-24/98

~ KVS (DR) 774 dated 23.6.1998, I state as ‘'under:
2. The allegations leveliegd ayainst me in annexure I
and II of the said mems  are false, Frevelous baseless
and conspired.

: > L] s E
‘ai) The A.C. has 82t constiiated any Preiliminary

exquiry  in  thisg regard so as to find out the
truthfulness. Therefore the ¢penion formation to issue

4@ charyesheet abruptly is arbitrary, illeyal, void s
melafied.

tiii) The annexure III contains documents such documents
are not sustainable in  law because such M edical
certificate can be procured from any known Doctor without
any difficulty. The A.C. (D.R.) has not consulted the
gmaes framed in thig regard by the respective competent
authcrity, Thus reliance cn this medical Certificate is
also arbitzary and yuided Ly the notions at the whims cf
A.C. (D.R. ) - . Therefore tpjs .documment  jig nct
Sustainable in law and is not worth éf evidence under the
defination of evidence. Therefore this documen
have beer -ejected by the A.cC. «D.R.

rt
=}
c
tn
o+

- The medica

certifica:e attéched is fake bécause . The saig
document nz= Act specified the nNature c¢f injury on the
left ar- 25C the certificate ¢ without proper rubber
-Stamy

7 also does Not show whether it is ga Sickness
or fitnecs certificate. Therefore this document 1s not
worth of evidence,

Contd. . 2.

N=

WA



v

2 (i) The Diary No. shows that the alleged Tomplaint was
diarised at No. 100 on 27.04.98. The A.C. (D.R.) has not
explained the reasons of delay of Complaint, that the incident
alleged is of date 21.04.98 & whereas complaint is of 27.04.98.
Had there been any injury alleged on the child then parents
must have run towards the Civil Hospital and the police,
nothing of ths scrt was done by the Parent as is alleged
therefore the entire case is conspired, motivated because of
eXtraneous considerations. The A.C. (Dﬂﬁf) has not made any
answer on this aspect aliso. This proves that the Law has not
been protected but only one sided false picture has been
believed which is arbitrary and melafied. Therefore documents

needed to be rejected.

3. In annexure III a document alleged to be énquiry report
by some teachers, which found that it is difficult to comment

on this aspect. This proves that no case even primafacii exist
againgt the cC.oO. Therefore the issuing of chargesheet is
melafied even the class teacher of IV B Mrs. Suniti Vashisth as

per this document was completely ignorant on this aspects.

Entire opinion formation.by A.C. (D.R.) is melafied.

4. Annexure - IV, the Statement of the allzged wiinesses do

not exist on the charge sheet. 5

Therefore'it is requested to withdraw the chargs shezet’
because chargesfalleged are melafied, illegal and void.

The reply to this’ charge sheet is kept reserved till the

disposal of this representation.

Yours faithfully,

c. Y

C

1. D.C., K.V.S. (H.0.) ( MRS. JASBIR GILL )
2 Commissioner (H.Q.) K.V. NO. 2.FéD:
3 Joint Secretary (H.R.D.) ‘

P
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UL wukﬁ%ﬁt $5 Mishehavious by the 9"’1&019&1 Mys Eaﬂ@ﬁv
. and his wife Mras Anrita Vashisth,

. !

wn e am W FS |
’ ; i

1

| Tg;eia; on date 2‘%&09;19%&,; I reached my Sﬁﬁﬁﬁl o ‘
B ﬁt ghg@ Boma AfEae at‘a;main the m@zning asaanh).? L g
Wrse fnika :azshm‘f:?ﬁ {Brimary %‘“’*”4@37 asked ta @"g‘xi’ | ~
- j‘i'}.mm,— to aecompeny hex, her. mz“b&nd‘s (Principal} :
o “effisee I dld not pay eny head te her, wet to my cisss
. IVe B a8 usualy ihﬁzeaﬂeaﬁ %ssﬁev peen came te s:y
%:1%525“”4"*3‘ told gma ‘E;hat ";z’iﬁcipal is ¢alling mea I wmt
""L'f_%ﬂ the Pzim:ipal goem where I saw Principal 's Wig* “*‘d o

: @‘Eh&sr teaczmxca were pz:esm%s He im: ﬁeaiately Bhﬁut@

aﬁ 03 ths disecipling Inchdrge ) _(‘ MF’LV’\? Mﬂ%
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i?ﬁisgr,.guch type of indecent behaviour is not worthy' aﬂ a
T} ﬁ§sra¢a @f a atatLre of Principal. Thereafter I camg ko
“Téxnaa cnai ﬁ@ and his Mrs, Both made the te&che:s ta write
iﬁ@methiag againa9 m2. I mek vaux and tole y*ulghe ?Tzféﬁé%
?i- ¢_ the @gﬁﬁﬁs in writing but you smwka to me th &_;&u
? h¢ua already rescomended my transfer £yom R.Ve “Gau i
‘?ars,a@gzs. frem this I fecl astonished that the pefson
ﬁwha m;sbeh&ved against me has been protected. bv yaa. The

_rule of law has been f£loutéd to benefit a class of wrong

doore, Sir, I may be ( I ém not esdnitting) any thing)

| but for argument gape if &ny one is 2gressive to such

an extent 4re in provecative to cextainciegzagg Tha

pexsen. agairst whom such acts are performed is du@y'beund

3'to'sakc the racouLce of law, The decency demands that
'ﬁlghe written explainative must bag been sort to @3kaﬁ‘i5h

tba rule of law. Beeency dﬁas net demand that a gz§t~;

.m&“cipal run after 3@ lady teadher te catch he?'agd te
t@ﬁ&h'her-baﬂy; “he wronyg wooxrs who &rg closeﬁ-ﬁa you

h&a been truzted mﬁvu@sticnaiiy ky veu »Hat you d&id ﬁet

‘&Sh him th&* why A 3&&; whn is woerking r the lagt

6 months with vou hecame agressive with you to such o
extent, *hat provoeative words were spoken by the
Peinclpal and what circumstances existed which ¢compelled
you to rezonemd my trsnsfer. The actual reasan.behind
it that ¥ #iled a criminal complaint against Mr. .8,
Chid ¥ava, B, ;r.‘.m:*im;. 3% » W0e2, Faridabad anci.bhiéf

Zdater, Shandbys Tese, for which the cogndgence had

ns

been taken. by *ke “ﬂ%buvable court by gummoning the

etiprits {8k nmon s. mclosed JoHr Lo jeey was a stgde;jxt of

LR



KeVe fndrews genj Delhi, when Mr, %,5,Chhikara wag F.G,T.

" Eccnomics, tharefore with the motive to save his Guru ad

tm frurtrake my case such and swam episade was fictioualy
created by P:-finc a2l and his Mra,

e
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s
e
rni
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o
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that recomending of transfer b:.,'r von

- {2s per your own ¢r3l version) has proved that my e,;ég*;: iz -

| ceourd of law geb irwtxat-sd, h‘aw I request your bonam:

that what eyeE tng alleagaf*im : rada by the ?x.nm pal :!,.!'; any
and alsc:o the gtatement of all the witnesses sbcu.‘_i.d be .

| . supplied to me by registered A.D. post at the follewing

. Addressie

Mra, Jaghirx Gill‘

F’zouse Noa 1217, Sector 7-Dn
axid sade :

so, that I may take the recourse te law and alad I requese
© your. honoux if your statement that you have recomended

my transfer 43 true then, it is illegal, arbitrary,unjusti.

£led z2ct on your part without hearing the other party P
myseife

' further intimate you that gaw I had handed over &

- Teépresentative to Mr, Rajeev Principal whe tore of my

Tepresentative » ,

at this time myself and Principal wi th the wifé who
is a & P,T, were in h;s rooms Therefore he should kil be
net only be advised but alse dicrected that he should not
come in the way ¢f the case which I have already filea
#nd he should maintain campelete peage in the Vidﬁaléyé.
Now I apprefiend when ever I will go to the school, he
will again perfomm the same act against me and will not

\

e '

& 9“%;‘39
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Q/ 8llow me to enter in the Vigyalaya, Your power of

tecomendition of transfer if any has been malafiedly
mobivated by hime Therefore, I regquest xk yau.f Idﬁﬁly
de not allow any body %o get your power misused,
cogg‘“r

To, . _

Chairman through one copy propoer chanel,

and other is through speed posts

Thanking you,

e..  Yourts sincerely;
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DAINIK JAGRAN

ORDER FOR A DEPARTMENTAL ENQUIRY AGAINST

A LADY TEACHER DUE TO BEAT OF CHILD.
Faridabad 28th April, the lady teacher beat down
Prateek aged about 9 years so ruthlessly of not
improving his handwriting so the teacher got
annoyed and Prateek is not able to go to his school
even gfter about a week now because he has been
frightened so much. Prateek again and again!says
his parents 'PAPA PAPA I SHALL NOT GO TO SCHOOL .
MY MADAM AGAIN WOULD BEAT ME ENOUGH. THERE IS A
SEVERE PAIN IN MY BOTH HANDS.’ On the other hand
Principal of school Sh. Z.S.Chikara has ordered s
departmental enquiry agsainst the lady teacher taking
the matter seriously.

Prateek Sharma is studying in local Centrsl
School No. 2 in Class 4th Standard. Prateek has stood
first almost in Class 3rd Standard. - But on 28th
April, the lady tescher Mrs. J.K.Gill entiusted upon
L him the cursive writing page 18 which was completed by
v him so neegly and tidy. When Pratesk showed his work
to his teacher, then she found it un-satisfactory
because same was not tTdy, nor cleaned as she Wished
then the lady teacher got so annoyed. " '

After that Mrs. Gill not only torn the copy
of the boy but was pelted down by the stick ruth-
lessly. Prateek suffered swelling in both his hands
because of the injury sustsined by him. Prateek
reached his house brusting out into tears. Next
day the father of Prateek Sh. S.P.Sharma accompanied
his son to his school, but Mrs. Gill was leave on
that day. On 23rd April, when Frateek agsain reached
his school then lady teacher Mrs. Gill again started
pelting him because his father had already made dare
& complaint against the matter in the school.

-« Prgteek was so frightened when he was besten

8 qowp again and when he again resched home . Then
insisted his parents not going to school again.
Prateek started S0 embarrassed and frightened.

Here according to father of Prateek appointed

S.P.Sharms in
Modern Food Industries Limited, He wss so annoyed

and freightened on seeing the condition of his son .
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When the father of Prateek reached school alongwith
his wife then Mrs. Gill got so aggrovated and asked
them to go out of the class. Then Mr. Sharma met
the principal of the school named Sh. Z.S.Chikara
and he found the case to be genuine after observing
the condition of said boy Prateek.

Mrs. Gill started abusing the parents of
Prateek in the presence of Principal. Shri Sharms
made a complaint about the whole imcident to
Administrative Officers of the school concerned
including the D.C., organisors of Central Schools
and demanded the punishment of Hindi lady teacher.

On the other hand, the Principal of the
school Shri Chikars stated that whatever happened
with Prateek is really unfortunate. He ordered
a departmental enquiry to be, set up against Mrs.
Gill and Deputy Commissioner B.K.Panigarhi also
ordered to set up an enquiry against the lady
teacher observing the case of said Prateek to be
genuine and fit,
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"Prateek after that, reached his house by way of sceam-
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/] ANNEXURE A-1

LADY TEACHER'S DEMON ACTIVITIES (DIAN LEELA)D

Sanjay Kapoor, Office Representative

Faridebad 29 April, = body studying -in clsss' IVth
standard at Central School No. 2 was beatened down so
cruely grieviously by his lady teacher, with the result,
the next day the body instead of coming to his school,
had to be admitted in hospital. The nine years old »
student named Prateek who. is innocent, _his mistake.was
that -his hand-writing, was not good: It is his ordinary
and common mistake of the boy, was compensated by way
of beating down twice so bitterly by his teacher. The
said Prateek is not weak in his studies and he secured
97% marks in Class IIIrd, inspite of that teacher
treat the boy with I11-Will. Said Prateek was merci-
lessly beaten down by her twice. On 21st April, the
school located in N.H.4, Faridabad, the father of
Prateek named Satya Parkash Sharma who is in a Govt.
service and his house No. B is in a block of N.H.3,

NIT Faridabad. According to Sharma his son is quite
good in his studies. and at present Prateek is in fourth
class. He stated that on~ 20th April, the lady teacher
Mrs. Gill who teaches Hindi, she gave cursive writing : -
of 18 pages and asked him it to complete it with 8 view
to make him tidy in hand-writing. On 21st April,

- Prateek reached Mrs. Gill, his teacher alongwith his

cursive writing, but on seeing the copy of Prateek Mrs.

Gill got aggrovated and she at once torn the copy of |
Prateek and struck it with his mouth, after that she |
picked up the stick and started beating mercilessly f
and afterwords she consold her after beating that boy ]
so enocugh. The said boy did not re-sct enough but E
he wept thoughout the day in his class. This also “
re-acted so badly on the other students. 5

_ After Mrs. Gill had beaten him down, that boy
suffe;ed from any injuries on hig body. There was s
swelling on his whole body. The school became over

1ng.and crying with the Pain. The parents of Prateek on
Seeing the condition of Prateek got so mentally disturbed
and puzzled. They at once took Prateek to MBBS . doctor
namely Ashok, the doctor checked him up fully. fThe

doctor clearly mentioned in his report that Prateek

has suffered swelling and other injuries on his body
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because of he was beaten down. The doctor further
advised his fathér not to send the school for some
period. Next day the father of Prateek named Sharma
went to his son’s school. But on that day HMrs; Gill
was on leave, so he could not contact her. In her
absence Mr. Sharma had talked with the Principal of

- the school but the Principal did not like to solve
the problem of Prateek and felt inability. The

- Principal also condemned the treatment of Mrs. Gill
with the innocent Prateek with his low tone.

At that time Mr. Satya Parkash Sharma came
back to his house. But on 23rd April, Prateek was sent
to his school again, then Mrs. Gill again got so
aggrovated and exicited with anger seeing Prateek in
her class. She again called Prateek near her and
threatened him and also started beating him now.

Now this time Mrs. Gill struck with 12 sticks on his
palm. Mrs. Gill again threatened Prateek that she
would reform him after beating him down so cruelly.
Even after that school teacher did not stop her said
LS : treatment, then the father of Prateek met the D.C.
v Faridsbad and asked him to enquire into the matter
and D.C. Faridabad_assured him but when no action
taken by the D.C. then father of Prateek made s

Gill and he also moved the letter to D.C. FaridaBad
and requested him for Justice.
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KENDRIYA VIDYALYA NO. 2, ' ANNEXURE A-2
N.H.IV, FARIDABAD-121 901 | .

MEMORANDUM
Ref. No. KV-2/FBD/98-89/210 Dated: 29.4.98

One parent has made a complaint that on dated
21.4.1998 and 23.4.1998 Mrs. Jasbir Gill who is the
incharge of Class IVth B has beaten down his son
badly with Danda (stick) and that is why the boy has
so much frightened that he starts weaping when he
was asked to go to his school. While writing his
hand trembles. Besides this, slso misbehaved with
the parents, used un-parliamentary language qnd also
threatened to use sharp weapon. There is g%triction
to give physical punishment to the students in the
Kendriya Vidyalyas.

Mrs. Gill pleased to submit her explanation
! latest by 3@th April, 1998 in respect of this
* \} incident. ' '

The copy of the complaint is annexed
herewith for the kind perusal.

Sd/-
Principal
Mrs. Jasbir Gill (P.R.T.)
" Class Teacher IV B
K.V. No. 2, Faridabad.

Copy for iqformation to Assistant Commissioner,
Ken%rlya Vidyalya with = copy of complaint.

Enclosure: One
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“To. TRANSLATLO

- Q
Sd/ 2.5.98" (>
Principal. ) < N
o s ANNEXURE A-4
. CONFIDENTIAL
To
The Principal,
K.V. No. 2, Faridabad.
Subject:- In respect of a complaint against Smt. Gill

(Hindi Teacher) Class IV-B made by Shri
Satya Parkash Sharma.

Sir,

In reference to your order dsted 27.4.1998 )
(received on 29.4.1998) issued by your office, the
report of the fact finding committee is as under:-

1. That Madam Gill aﬁnoyed and beat down ruthlessly
(mercilessly) Master Prateek Sharma in order to
improve his hand-writing and thereafter, his copy
was torn and he was beaten down with the stick on
his palm in respect of a complaint. Information
material received from the students of Class IV B

original question aire (Question-Answer) annexed

‘tj' herewith for the purpose of testimony. Their

answers do not telly with each-other. So on this
matter, it i§ very difficult to say anything.

2. That the complainant has not mentioned asny eye-
witness, place of meeting and its time etc.
According to Class Teacher IVth B Mrs. Suniti

P Vashisht, Prateek is an average student
to improve his hand-writing. She has categorically
feslt innocent in respect of the abovessid incident.
S0 in the short time the enquiry of this incident
is not possible. Moreover, the complainant hasg
mentioned all the incident took Place in presence
of Principal. So he himself is g witness in
respect of said incident and he knows all the true.

. He needs

3. That the rema

Lt ¢ ining is entirely concerned with the
< Principal.

For necessary action.

1. Sh.D.R.Vashisht
Enclosures :-

€ ) , (Convener) Sd/-
1. Questionaire of students in 2. Smt.Sha

original (1 to 15). f
A written stetement of Claa
Tsnshor gut, Supits sslin

£3%;,

-
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KENDRIYA VIDYALYA NO. 2, ANNEXURE A-5
N.H.IV, FARIDABAD-121 @@1

MEMORANDUM  CONFIDENTIAL
Ref. No. KV-2/FBD/98-89/218 Dated: 6.5.98

On dated 24.4.1998 at about 12.35 p.m. Smt.
Abha Awasthi Music Teacher alongwith Mrs. Jasbir Ksur
Gill visited Principal’s office when the parent of
Master Prateek Sharma Class IV were also present
there.

Mrs. Awasthi is requested to explain and submit
her view on tHe talks alleged to have been taken plsce
at that time within three days of this memo to Principal

You informed to principsl that the parents used
un-parliamentary and objectionable language with, Mrs.
Gill in your presence. Please explain it in detail.

Smt. Abha Awasthi,
' \J, Music Teacher, ' . Sd/-
; House No. 1487, Principal
Sector 19, Faridabad. B 7

T
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ANNEXURE A-8
To =~ _ . ' i
The Principal
Kendriya Vidyalya No. 2,
N.H.IV, NIT Faridabad.
Sub:~ Clarification of Music Teacher Smt. Abha

Awasthi.

: Reference: Aa:A/SA/K.V.2/4-98 Date 13.5.98
Sir, |

In reference to confidential memo vide
5.K.V.-2/H.B.D./98-99/218 dated 6.85.98 which I
received on 12.5.98 st 15.48 p.m. sharp. I hereby
submit my following clarification in the same
matter:- : :

As you have stated in memo that on dated

24.4.98 at 12.35 p.m. I was present in your office

| and at that time what conversation made and my view

»J; in respect of that and I have been directed by you

i to submit clarification of the memo within three days

of receipt and you have slso clearly mentioned as
I have informed you that the parent used an object-
ionable and un-parliamentary langusdge with Mrs. |
Jagbir Gill in my presence. . That I have been
directed to produce the detailed informsation regard-
ing the said memo.

In reference to above, I want to blarify that
on 24.4.98 it was a Friday and on every Friday I
teach music in Class ITIrd in Bth period and I was
. busy with my students with music teaching in that
class on thsat day and dsate too. ’ )

. Thereforg, on aforesaid date and time I was
neither present in your room nor came there nor have
any knowledge about the described incident. So I anp

ﬁy not able to produce any sorts of information in this
matter.

Dated: 13.5.1998

' . Yours Sincerely,
T— "ghﬁjgbl ’

Sd/-
T+w Smt. Abha Awasthi

. Music Teacher.
RS |
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KENDRIYA VIDYALAYA SANGATHAN o resion

@ ¥ fo ofaw, @ wedd anl, A8t - 110067 "
JNU. CAMPUS, NEW MEHRAULI ROAD, NEW DELHI-1t007 7 ¥4
) g (lel) * 6165045, 6189040, 6175061 <

' ' h : . ;)2/4r/415
w o). Fer [ =KVS(LRY/ ) oL, - - fEArw (Dove) LALE
: ' Regd,./confidential

' © The undersigned proposes to hold an inquiry against

Sint.J.K.Cill, PRT, .KENDRI'YA VIDYALAYA MNo.? Fa&iganﬁd
under Rule 14,of.tﬂ$ Cant¥al CIVIT Sservices icfass cat oﬁ,

Control and Appesl, Rules, 1965 as extended to the employees . .
of Kendriya vidyaslaya Sangathan. The substance of the

imputations of misconduct or misbehaviour in respect of B
which the inquiry 1s proposed to be held 18 set out in the ' -
enclogsed statement of articles of charge (Annexure-I). B
A statement .of the imputations of misconduct or misbehaviour
in support of cach article of chaxge is encloused (Annexure-II)
A list of documents by which and a 118t of witnesses by

whom, the article uof charges are propuses to be sustained

are also cnclosed (Annexure<III & IV).

,; J 2,  Sat.J.K.Gill, Primary Tr, is directed to_submit
L within 10 days ot the roecudipt ol this Memoiandum a4 written

statement of his/her defence and also tostate whether he/she
desires to be heard in—person,

3. He/She 1s Anformed that an inquiry will be held only

in respect of those arcicles of charge as até not sdmitted. s

He/She should;~therefore, specifically admit or. deny each B

article of charge. , | )

4, smi.J.K,Gill, Primary Tr,
. if he/she dues not submit hic

defence on or buafqre the

[
.....

i

is turther informed that
1er written statement of
date specitied in pars 2 ahove,
} or does not appear in person befora the inquiring aythority
- Or otherwise £3ils or refuses to comply with the provisions
_ Of Rule 14 of the CCS(CCA) Riules, 1965 or the orders/
directions issuwd in persuance of the gsaid Rule, the

. inquiring ‘authority may hold.the inguiry against his/her
‘ exparte, o '
\

th_“ L8X

/ S, Attention of &nt.J.K.Gill, Primary Tr. is invited
. YO Rule 27 of the Cole OF Conduct as prescribed 4n Article=55
of the Education coda for Kendriyan Vidyanlayas - under which no
employee shall bring or attempt to hring any non-official
Or outside influence to bear upon any superjior- autHority
to further his/her interests in respect of matters pertaining
| ‘ to his/her service under

the Sangathoan. 7J§ any representation
is received on-his/her behalf from another person in respect

Of any-matter dealt with in these proceedings {t will he

prebumed thatg Suted hNeGi1] . DT is awate of such 4
been made st his/her

"« fepresentatton and that 1t has
Ltaken against his/her

and action will be
ltule 2? 21 the Code of Conduct mentione
. /

instance
for violation of

X

5.
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Copy for information to &=
lr‘. The Deputy Commissioner(P),KVs(HQ), N.Delhi, w.L.t.

his Jatter no. '

.2. The principal, kv No.2 Faridabad,. . , for information.

‘. . R . - . - . i .

' L N C L ‘ : LY
-"- .- . .

R A TR | ' . ASSISTANT CCMMISSIOMER &
DISCIPLINARY AUTHORITY

. . . [ o .
{ . v . \
. .

-
-

. { R
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} The sai,q m't..t‘..'(.ﬁul", while functioning as
primary Teacnér durdng 1998 4 ¥ ondriva -Vi,dynlé'ya h0e2,
Faridacad has beetan vastel Farteek”snama.. 8 student of
Glass /=2 on 21.04495 an¢ 23,04.93 to the extent that
swelliny hae come up on che azim of student in contravention
tha instruetizut eonepired S V0 circular nol (GO "OeTe
11T/ T w3 dptud Ve T.TY 0 " G bag thus comsitied ygrave
‘misconduct uncer iule 31 (%) {(4i) & (1i1) of tne ui.

? ~ Conduct :uebes, 1965 as api.iicable tc the eoployeve of
KVS. '




Lo tNT OF IMpUTATL.: O MISCINDUCT UFE sl1LBEHAVIOUN
ggEOhT 2F Tl-t ARTICLLS OF CHARGES FRALEDL AG/ INGT SATevele
v

2 3T1CLE=Y

The said Suteld.fGill, while functioning as PRT duzing
1996 at Kendriys VidyalayalNoe2, Faridabed has beaten
Master Parteek Shama, » student of clase=lV E on 21,4098
and 23,4,98 by slapping & by Gandas The act of infucung
corporal punistment to ibe gtudents, is highly irregular -
and objoc‘tionoble__oq tre part of the teacher, '

According to circular no.2(ChN No.i.11-7/71-QKVS dt.
1.7.71, corporal punishaent in tne Kendriya Vidyalayas is
“to be discouzaged in right earnest., where necessary, tha
Principal :end-teachers should in, Wuum devise epgh -
w:mtwom 58 MeY . u‘mmm cuaa of. W
dtfaul.tora- <but uot with a nd bv *.iu?ttcting phyl.la.l pain,
my tuche: muung thtudn:m 'de 1iable for
Malhm -aetden in cmuau wdth. the. CCH(CCA) Rulu.
136%- enplicable to the wployses of the Sangathan,

-In view of the above, it i; clear that Smt.Gul hn '
vicluted the 1nstrucuons containe" in circular. no, 2( CON
0oL Fo 11=T/T1eUVS Goted 1.7.71, Snt.Gill has thus .comaitted
miscon ' ¢t . sr Rules 3=-1(1) (41) & (444) of ces, . Cbnduct

Rules, 1964 ac extonded to the enployees of Kendriya
Vidyzlava Sangathan,
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LIST OF © alacTZ 5Y AHECH THE ARTICLeS OF CHMARGES
FAAAED MLALK.T SKToJoK.GILLy PRT, KENDRIYA VIDYALAYA

to Circular noe2 (G 0o Fo 1t 1=T/T1=KVS dated i.7.71.
2, Conplaint of SheSatys Praxash Sharma, Father of
- Meeter I'arteek Cherme.dated ¢.4.4.98.

i 3, keulcal certificotes dated 27,4,98 ggucd by
, Bry Ashok Kunapy G=107, Dabua Colony, NIT Faridabad,

4, Copy of repert of amnpqauon tomn datod 29,98

enntaining of &/Sheil i, "8shishtna, FGT SateSyBhatia,
Hetie and Remu. m:a, IGT. T : ‘

- Rﬂply oY ﬂn‘&.(dll, "M Qto 3. 4.984

©

.
.
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S, uu CF .¢mﬁssss mmme Amss 0. cumes
ER R ‘ ool __:xamam mmam mmsa
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1. uum rm,‘au. 1v u

«%Gwa vu«w Shassa, IN6, NIT Faudahod.
} A -B. Master Neelu; ¢ student of elass IVed
4, Manitor, Bovt a. Girls of Cless jv B
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e The Assistant Commissioner,

- Disciplinary Authority,

J.N.U. Campus, News Mehrauli road
New Delhi - 110067.

: \
SUB: WIfBDRAWAL OF CHARGE SHEET, REPLY 1S KEPT RESFRYBD.

1. This is with reference to your memo No. F 2;-24/98
q = KVS (DP) 774 dated 23.6.1998, I state as ‘under: ..

2. The allegationé levelled ayainst me in annexure 1

and II of the said memo are false, Frevelous baseless
and conspired.

(i) The A.C. has not constituted any preliminary
enduiry in this regard so as to fing out the
truthfulness. Therefore:the ¢penion formation to issue

@ charyesheet abrdptly ‘is a;bitrary, illeyal, void g
melafied. ) :

\iii)dmggg_gnnexuté III contains documents such documents

are not Sustainable in law because suéh‘b(édical'

Certificate cap be procured frop any known boctor without |
\D.R.) has not consulteéﬁthg;.
by the respective 'compéﬁent

¢ ions “at the whims cf
*  Therefore thjs documment g -

have peer 3e-;,ecte‘d by the A.c, \D.R.; . The‘medi-cal
Certifica:= attached is fake because The

-document nE: nct Specified the natuyre cf
left ar- zné

¢ the Certificate 1S

saig
injur) on the

without PToper _rupber
‘Stamp 4lso doeg NOt show w;

certificate.'
worth of ¢vidence,

Or fitnecs

!

|

l

!

i
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2 (i) The Diary No. shows that the alleged complaint was
.diarised at No. 100 on 27.0i.98. The A.C. (D.R.)k has not
explained ‘the reasons of delay of Complaint, that! the incident
alleged is of date 21.04.98 & whereas complaint is of 27.04.98.
Had there been any injury alleged on the child then parents
must have run towards the Civil Hospi;al and’' the Police,
nothing of the sort was done by the Parent as is alleged
thérefore the entire case is ‘conspired, mOtivatéd because of

éXtraneous considerations. The A.C. (D.R.)_hés not made any
answer on this‘aspect also. This proves that thg Law has not
been protected but only one sided false picture has been
believed which is arbitrary and melafied, Therefore documents
needed to be rejected.

3. In'annexure IIT a document alleged to be enduiry report
by some teachérs,,which found that it is difficult to comment
on this aspect. This proves that no case even Primafacii exist
against the c(.o0. Therefore the issuing of chargesheet is
melafied even the class teacher of Tv B Mrs. Suniti Vashisth as
Per this document was comg}etely ignorapt on this aspects.
Entire opinion formation'py A,C. (D.R.) is melafied.

4. Aqnekure = IV, the Statement of the alleged witnesses do

Therefore it jg requested to withdraw the charge sheet
because charges alleged are melafied, illegal ang voiag.

Yours faithfully,

L. D:Coy KV.S. (H.Q.) . ( MRS. JASBIR GrLy )
2, Commissioner'(H.Q,) B P.R.T,
3 K.V. NOo. 2 ppp.

Joint Secretary (H.R.D,)

P
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That as soon as the summons were served upon
Mr. Chikars, Rajiv and Mrs. Anita all Lhree
came to my residence at about 7.30 p.m. on
22.9.99, Mr.®¥Rajiv Vashisht directed me (not
requested) to withdraw the complaint or be
ready to face the consequences. Mr. Rajiv
used the following language:-

Madam, why have you annoyed and harassed my
teacher (Guruji) Mr. Chikara. Either you
withdraw your criminal case from the court

. otherwise I will teach you a lesson, so that

you forget ‘about your service. Madam, law

is a dog, nothing can be done through the

law, I have become a principal within a period
of five mornths and got myself transferred from
Assam and now I am staying at my home. Look
at your law, I and my wife both are serving

in the same school. She is all the times with
me. I will write down ACR of my wife and ny
wife Smt. Anita Vashisht PRT will write down
ACR of all of the staff members.

Mr. Rajiv Vashisht committed misbehaviour
in my hause by pinching the cheeks of his wife
that she would always live with me. I am not
like your husband, who has gone to Americsa
after leaving vyou. Sir, when all this was
going to happen at that tinme a gentleman was
also present at my house and a mechanic was
also present. MNMr. Rajiv was shouting at me and
I replied that I believe in law and court and
told all of them to go from my home, because
some neighbourers also rushed my house on
hearing the voice aof those persons.

-

T Nendes RSk vty e s e ce L




3 ‘f\**ﬁ M-L‘[J:p 4,0" .
i L%M"‘*Q‘“Q-—? A o ,;f - %F)';'“'a,'f?"“'
Ao o!a_,a 2 o v ”"\ ‘ﬁf i}’ s

j I)’ 'l ‘
QB D 't '“'d
R '\i}t f‘i ,(zn )

'Wﬂ“{mwfﬁdf rod a
r@»w /U\'v"f O&\/ k-’»‘fhh/ ’

"ol My Vot Loy ,H.' "

b s bty 3,

Sing L v

- /fu'n "Lx‘-"" ) s -
R ! 'Lk;‘.a? cal L

4:_ Lh'\{‘{wlj ,x--of +q‘j’@qﬂ .;

LA
| s mpa 'j'-a’ T 3 )
!""\Q—-az{' - . " - _
“’l TN e S P AT 5(‘; w3
DA A € P o o—}- Fhoof 4
¢ AX f--./ '-uiﬁ Y Hls = 'j "
L ) s n“

e , 3 j &'ez.(,e_o d“jtuh

i T e

22 (i




2 'h\a/_n | K Y MQ “g’%%ﬁa “,7/;_; )

"';e..[} TR -y
s ’.{’-1’\.0_,(_1




AR aloobea
; e |
MR TTasky 2y

NG AR Sac

._ A

Ardalse o

I




—“‘_._
—— —————.
P ittt ———— e
——— ————
IRttt S el

ALt P - - L ———— . N
) A . i '7""—-‘-‘—..‘.‘___“_ I e
L i L

: [

f—— — . _.' ‘-_' ~ F

T e e ————

o \ ‘ . T"'—-ﬁ—- ‘-*.' .____y:___‘_ ‘_'~‘ o ..._..._‘

—_——

S em——— ... ' : ~. O~




<! --Di'i';l_'"éﬂ' 2 \'-_k} ci ‘Q«I“IE% - m

“*'fﬁ 3&., 2 «ﬂ(}qﬁ qTqT{’E’Pv
a?rr\im‘cm \Hew:; H f\uB \8.-*1\@ %'Chﬁ:(f—?“d‘
PO TR 7 e e S ot ?
e e _L;Faﬁ% Jgﬂ‘:ﬁ -‘F&‘o Fawr ;’Z\T“HJ"
F,rcrgf S 5& QT (‘&Tz'\"T DT 'F'E—CW\T‘ Or,;\'i 3
'jf""l;«i'.mm\‘s in i 5@ - i S lecﬂ e
P AT .}. TS ooy R STe
e 25, g:-*" gra:\*) e -';.1,1 G (’fmm wip| Scw
P AT B g0 s {aTTEN Snafl—ck oy
;,,__Eaﬁr_\smmaoﬁ Jsmﬁo« ey Syl
Ryt 2o —W“BT'J‘T“_% O;S"g“}ﬁ o '
j ﬂﬁ Q\‘aa\rlaq» ond|” 2 C,TVE:T On MHQ @n Hﬁ
-wa( _587% TG o) ag”»ﬁ'\q}ﬁ%& a
L v Jﬂ 2T r:b VeI 'J)J?—E’ SENYrTInT § RS W—Tl_‘%‘
2 : -)""?QT\B’:/\‘:‘J ;*::j; P 4, \'?.lﬂqu O;,l '2,()(;),3];;
‘ %%—Q‘“ 'fh""l .‘ w«,ﬂ‘er{ﬂ MHJ:I) nc-qhn_fqumg?T
=N CZ\ G )q,,,.}f’“:l\ cf],':":s"ﬁ;'i\, :"'5, CI'( ﬁ%{‘u -.,_f_
C‘mv"—T)( R A e ,3\‘@‘*‘ f,éj \.qu:e;‘“'“?v“"_‘f
‘}’T{T{j SRR fj;q. RN SEEEY Sty Tt B r3|' Sraie g

o*#;g: A P shey o, \.;‘.‘;;-‘-';(.,J',, T3 ;.;T::\J‘: T ¥ I

—

\.

OhTZ"ﬁDﬂ - 'vp:—?r 20 \"&T\ | é?sB:DTF \ H—-J‘\c"ﬁ—.;} -



-' S « — ldJ\

AET™ oG]
nh\v“\g__()

.,‘,rssr

C‘"pcrﬂ cdjt‘“ (51:-‘777:-1-

93'3 ' r}J]“'C —

. %a |

C-a..sg

H < < f"})" ol ;B“Ftﬁ:"}ﬁ =

CW:B;H\ &\ﬂ%’&
4 o
f T

l ) QAU v 5 N g
Q&\l_}'p@'q_c : ‘;‘_k Yo

’ ‘L"- ~Ted @

ST 3‘* ‘"?rﬂm‘r\,m

30 | Cﬁ 5 RSN = i
~— = I r25 Ll‘“ 'N:T 02_




. 1]
\_,w‘;i !

TR Toansa TLON

& =2 e

To

The Commissioner,
Chairman Kendriya Vidyalya No. 2,
Faridabad. : ,

Subject:- Threat by the Principal to kill the
Lady Teacher Mrs. Jasbir Gill and
face dire-consequences.

Sir,

I am Jasbir Gill who has been serving for
the last 18 years in the Kendriya Vidyalays organi-
sation as teacher. I have no any wrong report in
my connection so far. Last year, Principal Z.8S.
Chikara un-necessarily tortured me mentally and
after that I instituted a criminal case against
him in which summon orders were made on 24.8.1999
and those summoning orders were sent through!Post
earlier to a week. Today, dt. 24.9.1999 when I
came to the school at 8.39 a.m. then, after conclu-
ding the prayer, the wife of the Principal who is
also a tescher in the same school said that no
teacher will attend the. class nor enter it. I
replied that we come here for teaching the students
and i shall not leave the class unless the Principal
will send summon to call us.

After some tinme, the Principal called me
and told me that "Are you 8 disciplined incharge?"
(TUNE IS ADHYAPIKA KO YEH KAHA TUNE US ADHYAPIKA KO
WO KAHA) You told this teach this and you told thsat
teacher that. He made sit all the primary tesachers
inside his office, when I opposed this then the
Principal apused me in a filthy language and threate-

the court aslso. I will also face imprisonment but

- I shall not spare you. I immedistely applied for

half C.L. and handedover the proforma to H.M.madanm.
but she did not sanctioned my leave and sent it out
gfter marking ‘not Sanctioned’, in the school which
1s properly locked by all the sides, so I quiokly

Jumped the wall at the height of about six feet and
escapped myself some how. and rushed to police post

_,,in;ﬁl"T%iynSQﬂilé”ﬁ
—

T
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and at there I got registered my case.

Sir, I have been forced by the Principal to
Withdraw my criminal case, otherwise my life is in
danger and I am receiving many threats of my life sgs
well. Please you may manage me some security for
me with a view to perform ny duty properly. Sir,
this is a false allegation on my part thst I ama
disciplined incharge of vidyalya. I have not pointed
out any other teacher, although the wife of Principal
is also a Primary teacher but infact she is the
fulfledged Principal. She is to suppress the
staff members and provide undue advantages to the
teachers who obey her blindly and she has also
compelled all the pPrimsry teachers to write against
me and she says me get-out and abuses me in g
filthy language and threatened me for life. Kindly
consider my problem sand suggest me any sollution
otherwise I may face with dire consequnces

Thank you,
NS Dated: 24.9.1998

Yours sincerely

-~

(Smt. Jasbir Gill)
» " Primary Tescher
: Kendriys Vidyalya No.2
- Faridabad
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To

The Senior Superintendent of Police,
Faridabad.

v ‘ NO
Sub:- APPLICATION FOR REGISTERING THE CASE WHEN
) ANY ACTION TAKEN SO FAR BY THE CONCERNED
POLICE POST AGAINST THE CULPRITS.

Sir,

I, Mrs. Jasbir Gill, Primary Teacher, Kendr%ya
Vidyalya No. 2 request you that on 24.9.1999 I submi- ~
tted an application to the concerned Pollqg Post _
Incharge concerning with the Principal Rajiv Vgshlsht ,\
who has man-handeled me and threatened me to kill and
also for my safety of life. I am serving as P.R.T.
in the same school, Sir, that I have instituted sz
criminal case Under Section 166, 218, 192, 120-B, §B®,
504 and 567 IPC in Mini Secretriate, Faridabad against -
ohri Zile Singh Chikara, E.O. during the month of
March, 1999. In the same cri@;nal case, when the
Hon'ble Court summoned the actused persons on 24th
August, 1988 to be presented in Hon 'ble Court, then
Mr. Zile Singh Chikara, Rajiv Vashist alongwith his
wife visited t® my house and pressurised me to
withdraw my abovesaid criminal case. When I refused
this and all the three persons became angry and left
my house. Sir, I am living alone at my home becsause
my husband Shri M.P.S.Gill is living in California
City in U.S.A. Sir, on 24.9.1899 the Principal of
K.V. Ro. 2 availed the opportunity of the said thing
and he threatened me for my life and put me in
peril then I crossed the boundary wall of my
school and was helped lateron by one car man who
took me to the concerned Police Station, where I
lodged my case stating therein the entire incident
and about the said mis-behaviour of said principal.

I had to cross the boundary wall of my school,
because all the school gates were locked intention-
ally, I started making a noise Save ‘me-save me

then that car-man let me at the concerned Police
Station and he moved away after assuring me when
vou feel my presence here. Sir, I have not pursued

Ly case properly, because I sanm alone here and the

1f not taken any
so I am sending the

concerned Police Station has itse
action against the culprits,
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facts of the case to the Authorities either by Fax
or courier mail. Kindly look into the matter and
register my case.

i
Yours sincerely,

8d/-
Smt. Jasbir Gill
House No. 1217,
Sector 7-D,Faridabad
Phone No. 2494863
Dated: 25.8.98.

Copy to :-

1. Chief Minister, Haryana Govt.
2. 1.G. Gurgaon Range, ' :
3. D.C. Faridabad,

4 S.H.O. NIT Faridabad,

5)

. Halqa Officer, NIT Police Station, Faridabad.

i T

Chandigarh,

al
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—refused it. :

To TAANS I/ﬁTjDN _
ANNEXURE A-1@

To : C>

The Senior Superintedent of Police,
Faridabad.

Sir,

I, Smt. Jasbir Gill, Primary Teacher, Kendriys
Vidyalya No. 2, N.H.4, Faridabad serving there for the
last eight years. That on 24.9.1999 st 8.30 a.m. I
reached my said school. After morning prayers my
collegue teacher wife of the Principal named Anits
Vashisht directed all the primary teachers that you all
Just reached in the office of the Principal named
Vashisht, no one go to the class room and on my asking
about resolution spoke in rude voice that I am wife :
of Principal, this is only resolution, whatever I want - i
that will be. 1Inspite of that I reached the class '
room as soon as I reached the class, the peon came
there and told me that Principal is calling you. I
at once reached the office of Principal. There I ' :
found the Principal Sh. Rajiv Vashisht and his wife E
staring at me and stated on seeing me that you are
spreading DADAGIRI so much. Some times you talk
about discipline, what sare you, ar you a discipline
incharge when I said that I had not done like this
at this, Vashisht Saheb sfter leaving his chair!
abusing me snatched towards me and told me that I W
Just see your law and discipline and he threatened :
me to kill and face dire consequences and told to
withdraw the criminal case of Chikara on 22nd, you

Mr. Chikara is my teacher and E.0. also, if
you withdraw the case then you stay with us otherwise
I will difficult to live at Faridabad. My father was
the Assistant Commissioner and my brother is a criminal
and has murdered police man and have also faced
criminal imprisonment. T Wwill murder you and my father is
alive to sgve me, my father has made me Principsal here
and after five months I am at my home town alongwith

my wife. We both are relaxing and enjoying in same
school.

. When on 24.4.1999 Principal ran after me with
8 View to out-raise my modesty and kill me, I at once
Jumped -and crossed the boundary wall of the school for
the sake of my safety then outside the people going

AR 2.,
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in the car came for my help and left me nearby
police station. There I lodged my complaint, but

no action taken so far by the police, policemen

told that we have enquired the case in the school
School-wale have told you guilty. I met my Chairman
Sh. Uma Shankar, Commissioner, Faridabad and
explained my all problems, but they all came under
the influence of Principal -who twisted the facts of
the case against me and tempted the authorities and
my collegue primary teachers forged to manage papers
by signatures sgainst me and put the same before the
Chairman, Commissioner, when I personally requested
the Chairman to treat my case, then he told me that
you have to obey the Principal and his wife and
whatever reversed you have said against them you
will have to face the consequences for this, then
I.returned back silently. So I request you that

all has been done against me, so I have not pursue
my case against Chikara as my husband is also not
here and I am alone and live here with my two
children so you are kindly requested to help me

for my life security, which is in danger. -

- ‘ Yours sincerely,

Dated: 27.9.1989

e S

(Mrs.Jasbir Kaur)
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ANNEXURE "A-11-

TM

To

The Haryans Women Welfare Society,

Faridabad.

Sub:- In respect of mis-behaviour of Principal

Sh. Rajiv Vashist and his wife Mrs. Anita
Vashist against Mrs. J.K.Gill, :

Madam, . i

On dated 24.9.89 at 8.38 a.m. I reac@ed mny
school, just after the morning prayer, the w1fe_of
principal Smt.Anita Vashisht ordered all the primary
teachers not to go to their classes and she said

to H.M. ask the higher classes students to mind

the primary classes. Now all we have to go to the
office of Vashisht '‘Saheb. I -demanded my co-teachers

. that please verify the resolution of principal then

she replied that the resolution of principal is only
his wife and you please go to the office. All the
primary teachers have already gone to the office of
the principal but I refused to go to the office of
Principal, without knowing the resolution and after-
wards I departed to my class :as soon as I reached my
class, thereafter, Vasu Dev peon came and stated that
Principal Saheh_is calling you. On hearing this, I
at once proceeded the office of Prinecipal. At there
I found that all the primary teachers were sitting at
the sofas at some distance and the wife of
Mr.Principal was sitting near the chair of Principal.
Smt. Sadhna Thakkar, H.M. was standing at that time,
I also stood near Mrs. Sadhna Thakkar, then I found
that Principal and his wife started staring me and
continuously looking st me with bibling eyes and

on seeing mé Mr. Vashisht spoke that you have prevai-
led a lot of DADAGIRI in the school. Some times you
teach Chikara about the laws and some times you tslk
about the discipline of the school, who are you? Are
vou a discipline incharge? On my stating that please
vou check-up your record and if you have appginted

me as discipline incharge then definately I am s
discipline incharge, and I have not done any wrong
then Vashisht Saheb immediately after leaving his
chair snatched at me and after abusing in a filthy
language and spoke me just stop I just teach you

2. lesson that what you are? I shall kill you.
The;eafter, I liked to proceed from there after
sav1pg my life and jumped and crossed the boundary
wall of the school and s~reamed please save-ms
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save-me then immedistely one car man stopped his
car and rushed for my help and immediately took
me to the Police Post, where I registered my
complaint and the same person on 24 .9.1999 handed-
over my application in the school (at the haqd Qf
the principal), later I came to know that Principal
and his wife specifically compelled any othgr
collegue primary teacheys to make a complaint _
against me and ope of the abovesaid teacher while
opposing this then she was threatened to get her
transferred. Afterward the Principal of school
procured my transfer approved by Chairman K.V. No.2,
after having submitted the remarks from other
teachers made against me. I afterwards could be
able to meet my chairman about 4.45 p.m. then
he without looking at me and without hearing me
told me that I have already recommended your
transfer and afterwards when I requested him
again and again then he studied my application and
narrated me that your one of the most blunder is
that you did not away the wife of the principal,
now you have to face the consequences, other all

\v/ the primary teachers have also stated just against U]
you. I collidely said, "it is very estonishing a
that the teachers who have been working for the
last eight years with me they have not stated
anything just reversed to me so far". I became
so bad in their side only a day?. I have also been
working with the present Principal for the last
six months and today I became so bad when the day
has not started. Madam, Principal has come to our
K.V. Head Office for the purpose of getting me
transferred, if it is not some sorts of conspiracy
and what is more? But the Chairman did not accept
my logid; I further said that please you listen ne
the reality is something different.

Infact, this started w.e.f. 22.9.1998 from
, my own residence, on 22.9.1999 at about 7 to 8 p.m.
\V/ Ex. Egincipal Sh. Z.S.Chikara, present Principal
B Sh.Rajiv Vashisht and his wife Smt. Anita Vashisht
came to my house. The main reason of these persons
to come to my house that a criminal case during the
vyear 1998 Under Sections 166, 218, 192, 1206-B, 500
5@4.and 507_of IPC pending in the criminal court a%
Faridabad, in which the Hon’ble Court dated 24.8.99
has also tgken & cognizance and summons have been
issued agalnst previous Principal Sh. Z.5.Chikara,
so the Eg.Prlncipal and Present Principal both are
compelling me to withdraw the abovesaid criminal

= -
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case. Vashisht Saheb told me that Mr. Chikars
has become my teacher (Guru) in the K.V. Andrews
Ganj and now at present he is E.O. of the same
organisation, so you are required to withdraw your
case. Now you further know that the powers of the
Principal have been incresased and I can get you
transferred within 24 hours. Moreover, I have got
the big politicsal approach, no any Principal has
returned back his home town within a period of
five months only. Please set ny example. People
get old and did not get their home town. My wife
is also a teacher in the same school. It is Just
like the matter of "king & queen’. So, madam lsaw
is nothing, the Indian lsw is only for the poor
people, the people walk after the law like dogs,
but finished themselves, they do not get justice
that s why you leave this bloody and non-sence
law and go for = compromise with Chikara Ssheb.
After this all this, I dis-liked all that and
believed in the law and said whatever is done
that is all through the Hon’'ble Court. After
this on hearing my statement, all three have
\J/ threatened me to get me transferred within s period

of week, afterwards I told each and everything to
my Advocate. I also submitted g representation
through proper channel.to my Advocate and on
23.9.1988 I wenl to Peincipal’'s office and I showed
one of the copies of my principal with a view to
make endorsement on it and then same to return it
back to me, afterwards he torn all my papers which
I did not Ooppose, considering that I would send

) them by Regd. Post and thereafter, I went to my

‘ class room. On 24.9.1999 the Chairman Saheb
recommanded my transfer earlier to day begins and
I became so bad in the site of the Chairman.

3

In the end, I request with my folded hands
that plesse Spare me from the present conspirsacy .

! and fgbrioation and the justice is obeyed. The i
| \\/ conspl;ator and fraudulant people be ordered to |
| y be pgnlshed, if found gullty, and Justice be
| bprovided me and it is also ordered thsat my transfer
order be cancelled and I be allowed and permitted
to work here in the same instj
‘€eP peace and good behaviour inp a democratic
country. Yours Sincerely,
Sd/-

Received dt. 27.9.99 SMT. JASBIR GILL

Sl H.No. 1217,Sector_7~D

- Faridabad.
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To

Principal,
K.V.No. 2, Faridabad.

Sir,

After on dated 24.9.1999 when I on dated 25.8.89
went to my school then you restrained me and
prevented me from putting my signature on attendance
register and told me that. you can do signature here
after getting your transfer only, otherwise, I will
get you terminated, but today on 27.9.1998 at about
8.30 a.m. the Principal did not allow me to enter the
school nor allow me to go to class room.

I kindly request you that please allow me

to 2o the school.

Copy to Chairman

Yours sincerely,
Commissioner

M.C.F. Faridabad. o Sd/-

) Smt. Jasbir Gill
- P.R.T. K.V.No. 2,
/(4uM@1%33VL Faridabad.
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Chajxman
KeVo N062,
de idebad,

'Sub ect 13 Miasbehaviour by the Princ!.pn My Rajaev
3 and his wife Kx8o Anita vuhuth. .

----'

I

. 84x, .- | N |
| Today on date 34.09'1999. b xcwbod my Schocl )
B ut 8230 aemy Mte: attonding the noxnlng ulwhly | :
NEss faits Vashisth (Frimary tescher) acked to svery
teacher to accompany her, her !umhand'a (htuo!.pd)
\/ oifice, I did not pay amy head to her. wint to ny d.ua
IVe B 83 usudly  Thezeatter Vnndw peon cane to w ,
‘class and told me ¢hat mincipal {2 eslling me, I wnt
to the Pxindpal roau where I 80w Pxindpal'a wite lud /
othkor teachars ware preseant, He Mﬂltoly shouted

) ct ne (to discipline Incharge ) RM@M-\(’ Qy\.c_t’w?_*
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ANNEXURE A-13
To
Chairman,
K.V. No. 2, Faridabad.
Subject:~ Misbehaviour by Principal Mr.Rajiv

and his wife Mrs. Anita Vashisht.
Sir,

Today on dated 24.9.1999 I reached my
school at 8.3% a.m. after attending the morning
assembly, Mrs. Anita Vasisht (Primary Teacher)
asked to every tesasch to accompany her, her hhsband’s
(Principal) Office. I did not pay any heed to
her, went to my class IVth B as usnal. There-
after, Vasu Dev peon came to my class and told
me that Principal is calling me. I went to the
Principal’s room, where I saw principal s wife
and. other teachers were present.. He immediately
shouted at me, are you disciplined incharge, I
replied please check-up your record. I you have
made me discipline incharge, then I will be
definately, then principal spoke you have
prevailed Dadagiri in"the School. Sometimes, you
teach the law to Mr. Chikara and some times you
talked about discipline in the school. When I
opposed all the things, then Mr. Principal just
after getting up from the chair, snatched before
me and ran after me with a view to outraise my
modesty. I also ran away after saving my modesty
and life and thereafter I jumped the boundry wall
of the school and screamed ‘save-me save-me’. Then
oné car man stopped his care and I narrated
entire things to him then he took me to concerned
police station, where I lodged my FIR, that man
assured me that he will be a witness in my case,
when I require him.
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sir, such type of indecent behaviour is not worthy of a
pexscn of a gtature of Piincipal. Thereafter I cane te
know that he and hd.l Mras, both made the teachers to write
staething Cgainat mas I met you and told you the :cquc\co
of the events in writing but you spokn to me that you '
| have already recommended my transfer £ yom K.V. No.a ¢
Paridabad from this I fegel latonished that the persan
who misbehdved against me has bsen protected by you, The
rule of law has been floutéd to benefit a class of wrong
deors. Sir, I may be ( I a;n not M/mttting) ‘any thing)
but for argument sape if any one is agressive to such
an @xtent are in provocakhi-ve to cextain degreo.‘ The
perscn against whom guch acts are per formed ia duty bound
to take the tecouzca of law. e decency demandn that
the written explainative -must bad been sort to utablian
the rula of law, Lecancy does not demand that a gmt p
F §:incipa1 run after a lady teacher to catch ha ond ¢o
~teuch her body., Theg wronyg. doors who ere cloned to yon
had been trusted- unquestionally by you that you aia not
ask him that why a lady who {a working tor the lagt
6 months with you becanc agrcasivc with you to such ag °
extent, What provocdtive words were spoken by the
Peincipal and what clrcumqtancos

you to recocmend my transfer,.

existed which compelled
The actual reasom behind.
it that T filed a criminal complaint against Mr, i.s.
Chhi kara, Ex, Principdl KeVe No, 2,
Editor, Sanghya 'i'axa-
been tiken by the

Faridabag and Chief
for which the cognigence had

honourable court by Summoning the

culprits (§ummons mclosed).M:.Rajeev was a student of

ﬁ I | RLELR
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AN KeVe Andrews genj Delhi, when Mr. Z,8,Chhikara was P.G,T,
g .

e Econcmics, therefore with the motive to save his Guru ad

to frurtxale my cuse such and mpa episade was fictioualy
created by Principal and his #re,
' I further-state that ¥recomending of traxstc by you
{es per your owa oral vezum) has proved that: wy elu in
court of law get truntxatod. Now I requast yaur honoux
that what ever the allegaticns made by the Principal if my
and also the statement of all the witnesses should be.
supplied to me by registered A,D, post at thg following
eddress e -
re, Jaasbirx Gill,"

. House No, 1217' sﬁc’tor 7.D'
\_/ Faridabﬂdg .

8o, that I may take the recourse to law and alao I z‘equeat
yYour honour if your et&tment ‘that You have recommded
my wransfer is true then, it is illegal, arbitrary,m:j.zs”ie-
£ied act on your Part without heaxing the other party i,q.
myselfs _ . _

U further intimate you that Xax I had handed over a

Yeresentative to My, Rajeev Principal who tqtq ot 'my |
\/ Tepresentatjiye , | :

At this time myself ang Principa.l with the wife who
i8 a g p,r, were in his room, .

not only be'a_dviaed hut aso di

Thezetore he -should'hi be
crected that he should not

ef the case which I haye already tiled
3nd he shoulqg maintain compglete peage

comeé in tho way

in the Vj,dhuaya.
apprgfend when “ver I will go to thc school, ha .

' #93in perform the same act against me ad will not




( allow me to enter in the Vidyallya. Your powexr of
- Tecomendation of transfer if any has been malafiedly
motivated by him, Thereﬂ_o:e, I request ykx you kindly
! do not -allow amy body to get your power mildu-ud".:‘
Ce€in

To,

‘ Chdirmen through one copy propoer chanal,
| . and other is threugh spsed post,

Thanking vou,

Your¢s aincer'aly,

4
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F.10-4/98-KVS(DR) / \Y( 2%

the Vioyalayas mentioned against each w1th immediate effect ;1“ :

~

bY

— MN&AAE P‘\‘g

—

KENDRIYA VIDYALAYA SANGATHAN
( DELHI REGION )
J.N.U. GAMPUS,~ NEW MEHKAULI  ROAD, NEW DELHI-110067.

Foll

AT

owing emplovee(s), is/;@ﬁ; hereby transferred to -

%m@&dz‘m/rm lic inte rcst,

S

N

Princi

- { SHARMA )
~ M : /SSIST COMMISSIONEF
T Individuyal concerned, |

3. Bdgits

M
"’7‘

.No, Name 8~ Desgn, KV where KV where o
’ ' ' ' working - transfegggd “
7 smt.J.K.GL1l, Noe2 Paluvae - N
PRT | Faridabad (dhivtani) o
(one case only)

Pals concerned, ‘

Comm. ( Admn, ;, KVS(HQ), N.Delhi.

Y, .
ASSISTANT COMMI SSIONE;:!
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'KENDRIYA VIDYALAYA
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Slt.J.K.Gill, PRT o thi'

transferred te Kendriya . Vuyalaya. Paluwas(Bhi\rani) vide
EVS(DR) Letter. e, P.1o-4/99-xvs(nn)/14628 dt. 28,9.,99

(Iadivigual 00PY enclesed). .She 1y Telieved frem heyr duties
ia aoaentia 'o@ofc 2909099(‘0!0) with. the . 1nﬂtmthu t'
report for further duties te th

Vidnl aya hag beel '

° Principal, xondr:l.ya Viiyalaya.
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L / | (R.K,VASHYSHTHA)
: ~ PRINCIPAL, |
\/sit;J.xié}ill, |
" PRT | .
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To

The S.H.O.
P.S. Sector 7,
Faridabad.

It is requested that applicant is living in
house No. 1217-D, Sector 7, Faridsbad and serving
as a primary teacher in Kendriya Vidyalya No. 2,
N.H.2, NIT Faridabad. The Principal of the ’
school Rajiv Vashisht on 24.8.1998 attempted on
my life with a view to kill and murdered me. He
ran after me, who was having something in his
Hand, I was frightened and perplexed. The.
gates were locked, so I jumped and crossed-over
the school boundary wall. A person going in the
car helped me ‘and left me at the police station.
I lodged my complaint in respect of whole mstter.
And on 25.9.1999 I moved a complaint to S.5.P.
Faridabad. . . .

Now I am not going to my school, because
the principal made me transferred.

Now he has threatened me that I would get
your sons kidnapped. He hss stated that his father
and brother both have committed the murders and
now they can again murder me and they extend to
kidnap my small children and can get them kidnapped
so please I request you to take a necessary sasction
against the guilty persons/Principal etc and be
released on heavy surety bonds.

Dated: 3.10.1989
APPLICANT

8d. /-
(JASBIR GILL)

EH
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VA S

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI. :

 0.A. NO. 53 OF 2000

In_the matter ofs

J asbir Kaur Gill

 «e Applicant

Versus

by.Commissioner,
Kendriya Vidyalaya Sangathan & Others

.; Respondents

Short Counter Affidavit on behalf of Respondents.

I, B K Satyanarayana, Assistant Commissioner,
Kendriya Vidyalaya Sangathan, J.N.,U. Campus, New Delhi,
~do hereby solemnly aﬁd sincerely affirm and state on eath

as under-

.;10 ) THA% 1 am the Assistant Commissioner in the

Kéndriya Vidyalaya Sangathan(hereinafter referred to as
tthe K;V.S:' for short) and am well conversant with the
facts and circumstances of the case and as such am
competent to swear to this Affidavit on behalf.of myself
and on behalf of the Respondents nos. 1 %e 4 herein.

2 THAT for the purpose of Interim prayers, it is
submitted that by an Order dated 28.9.1999, the
Applicant was transferred from K;V; No.2, Faridabad to
KoV, PalUWas(BhiWani) with immediate effect, on

administrative grounds and in public interest,

-Thereaftef, by an order dated 29.9.1999, the Applicant




\%<

stood relieved of her duties from X, V. No.2, Faridabad

in absentias

3e THAT by virtue of the above mentioned‘ordefs
dated 28.9.1999 and 29.9.1999, the Applicant is no
longer on the rolls of K;V. No.2, Faridabad and she

ought to have reported for duties at K.V. Paluwas(Bhiwani).

4, " it is submitted that the Applicant carries All
Tndia transfer liability and in the interest of K.V.S.

she can be transferred to anywhere in Indié in Public
interest and on administrative grounds. It is denied

that fhe Transfer order has been passed to victimise/punish

the spplicant.

5. | THAT it is submitted, an‘employee has no right
to be posted at a particular place and the Transfer
cannot be evaded merely on the ground of representation
or difficulties. This is the law that has been laid down
by the Hon'ble Supreme Court in the case of GUJAnﬂT
ELECIRICITY BOARD V ATMARMM SUNGOMAL - (. 1989) 2 8.C.C.
602 at 607. Futther, transfer on administrative ground
cor public interest is not open to Courts' or Tribunals'
interfefonce. This is the law laid down by the Hon'ble
Supreme Court in UNION OF INDIA v H N KIRTANIA - (1989) 3
S.C.C. 445 at \440. ‘In this case, the Hon'ble Supreme
Court has éautidned Courts and Tribunals not to entertain
Petitions of the transferred emploYeé andiiSSUing interim

injunctions against the Transfer Order,




la o

6 | It is further submitted_that it is not for the
épplicant to decide what amounts to public interest and
what amounts to administrative action while transferring
an employee., As lald down by the Hon'ble Supreme Court
in UNICN OF INDIA AND OTHERS v S.L. Abbas = A.I.R. 1993
S.C. 2444, that who should be transferred where is a
matter for the appropriate authority to decide and that
the Administrative Tribunal is not an A ppella%e Authority
¥ sitting in Judgement over the orders of transfer. Followed
f!k by this Judgment,fthe Hont'ble Supreme Court in another
(" case i,e., STATE @f PUNJAB AND OIHERS v JOGINDER SINGH DHALT
reportedhiﬁ AIR 1993 S.C 2486 has expressed its disapproval
of the Courts below interferring with the order of transfer of
public servant from one'place to another, .The Hon'ble Court
‘ | has further observed that it is 8ntirely for the employer

' to decide when, where and at what peint of time & public
| servant is transferred from his present posting.
|

“7.  CIN view of the above, it is prayed that this

"Hon'ble Court may not stay the Cperation of the Order of

Transfer dated 28th September, 1999 followed by Order dated
29th Sept. 1999 when the Applicant was relieved, Great
prejudice and serious loss would be caused to the K.V.5.

if an order of stay is passéd by this Hen'ble Tribunal

in as much as if the order of transfer is stayed, it

would amount to granting final relief,’

B Zabypror oyt
DEPONENT
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VERLFICATIONS

Verified at New Delhi this the 24th day of
February, 2000 that the contents of the Affidavit
in paragraphs 1 to 7 above are true and correct

and based on record and legal advice.

By oo

" DEPONENT

. " \
. . NEW DEuri
QOVT. OF INDIA
‘/ aﬂt’Deponeﬂ

| e
d i‘[} )

{ {denitify £be presence

W ho .has S.‘g
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

0.A. NO. 53 OF 2000

In the matter of :-
Jasbr KawGalh ... Applicant

Versus

- Deputy Commissioner, KVS & Ors. ... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE
RESPONDENT NO. 5

I Anita  Vasisht, Primary  Teacher, Kendriya

2

é Vidyalaya No.II, Faridabad, Haryana do hereby solemnly and

sincerely affirm and state as under:-

(1) That I am the Primary Teacher in the Kendriya
Vidyalya No.II, Faridabad and I state that I have

unnecessarily been made to party before this Tribunal

in the above O.A. and I am not awaj*of the facts of the
case but since I have been made as a prnvate
respondent by the applicant and since I have received

notice from this Hon’ble Tribunal, I am filing this
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reply only to deny the allegations made against me by
the applicant whose conduct is, in the School as a
teacher, is not impeccable. 1 deny all the allegations
made against me in the above O.A. inasmuch as the
allegations are frivolous in nature and bear ﬁo

substance.

I submit that I have been working in the Kendriya
Vidyalya Sangathan since 1985 and I am a Primary
Teacher ever since I joined the Vidyalaya. As a
teacher my redord speaks for itself and my conduct is
unblemished. I submit that I have never misbehaved
with any member of the staff, be it an officer,
colleague or even the Group-D employees. I submit
that above me is the Head Mistress to whom I have to
report in the matters of the Vidyalaya. It is submitted
that the allegations made by the applicant are
concocted and fabricated. The Principal of the
Kendirya Vidyalaya No.IIl where I am working joined
the Vidyalaya on 21.4.1999 whereas 1 have been
working in the School since 1986. This itself goes to
show that though the respondent no.4 happens to be

my husband, I have no role to play in so far as




throwing my way around in bringing my husband to

join as Principal. This allegation of the applicant is

- totally baseless and therefore is denied. I submit that I

sincerely carry on my duties which are assigned to me
by the Head Mistress to whom as I submitted above I
report and I have no role to play as far as Principal is
concerned. I also sﬁbmit that 1 have been sincerely
carrying out the duties assigned to me and therefore
the question of my interference with the administrative
affairs is ruled out and in the set up with which
Vidyalaya functions it is impossible for me or any staff
of my stature to interfere with the administrative work.
Weven
My husband and I hadLbeen to the applicant’s house
and I deny that I was in no way the cause for transfer
of the applicant. I submit that the applicant has made
an averment that she had made complaints and I
submit that on that day, my husband and myself were
confined to our house. In fact, the fact thét we were at
home could be ascertained from one Mr. Dalal who is

the Primary Education Teacher in the Vidyalaya who

had called on us from around 5.00p.m. and spent time

u§kt111~‘bout 10.00p.m. to discuss about the annual
( f':f’fu";t{f»; ! |
O(t Day In this regard, the allegations made
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against by the applicant are totally false. I submit that

the applicant is by nature aggressive and her behaviour
has always been objectionable with anyone she meets
with. She abuses everyone with indecent language and
the teachers of the Vidyalaya where she had worked in
the past always had talked about her misbehaviour
being an aggressive woman, she never had any good
relationship with her colleagues and the Principals
wherever she worked_‘éven in the Kendriya Vidyalaya
No.II her relationship with the Principal both present
and the past have always been strained.. She always
picks up quarrel with everyone and uses
unparliamentary language to project herself to be a
competent woman. Her misbehaviour with the
colleagues in the Vidyalaya speaks volumes. As she
always has been a quarrelsome woman but as far as
relationship with me is concerned she had always been
very unkind towards me. Applicant is in the habit of
using indecent and opposing language with one and all
be it the same colleagues or the higher-ups. I submit
that I belong to a family which has for years been
related with Kendriya Vidyalaya Sangathan. My

father-in-law had been working in the KVS as an
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‘also a Principal and these aspects have made the

 The applicant confronted the lady because her child

officer, I am working in the KVS and ;niy husband is

applicant feel jealous about. This is amplified by an
incident which I would like to state which happeneda
few years back. In the year '1993, nearer to place
e
where 1 lLive there is a Creche sitvated near the
Kendriya Vidyalya where I and the applicant used to
keep our children. This creche was run by a lady.
During the period when the applicant’s child was kept
in the creche, the applicant’s behaviour with the ladsr

was quite bad. With the result, the owner was namely

the said lady, refused to keep the applicant’s child.

was not allowed to be kept in the creche. The
applicant abused that lady and she also forced me to
remove my child from the creche and tried to conspire
to work against the lady who was running the creche.
Since I used my judgment in not abiding by what the
applicant qsed to advise me/I refused to remove my
child from the creche as I had no probléms with the .
lady who was ;unm'ng the creche. This action of mine
i.e. not removing my child from the creche annoyed

the applicant. The applicant was so offended that she




started abusing me, calling me by names and she has
threatened me several times. So this inéident kept on
haunting the applicant and whenever I used to mingle
with the colleagues, the applicant would go there and
hurl abuses at me without minding that I was mingling
with other persons. One day I alongwith one Mrs.
Garg were going to a place and the applicant without
any thyme or reason seeing that we were together
startggg hurling abuses on me, ot able to tolerate the
abuses, I and Mrs. Garg left the place and got back to
our work in the School and after the school was over
a;wd'the same day, when the teachers and children were
going out the applicant started abusing me again, she
abused me like anything at the time I boarded an auto
rickshaw, & peon one Mr. Raghubir and some students
were also present. A;t the time the applicant started
abusing me a Primary Teacher named Mrs. Santosh
was also a witness to the scene created by the
applicant. I am narrating these incidents only with a
view to lay emphasis on the fact that the applicant by
nature is unfriendly and bears grudge over others in

particular she is more aggressive with me because I

hail from a good family background. I have no ill-
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feeling towards the applicant and I have never been
unfriendly with her. In the circumstances I deny

having played any role in the transfer of the applicant.

(3) I further submit that during the session 1999-2000, the
Principal assigns certain duties to teachers, the
applicant has never discharged her duties properly
assigned to her. In fact the applicant was made the
discipline in charge. Being a lady who always used I
la?nge known for using intemperalbﬂ%n‘e and abusidg 1
| language, she took advantage of the duties assigned to l
her Iand began hurling abuses on teachers for petty ‘
mistakes the teachers used to commit. For example,
JW she would address the teachers i this fashion:
“Maharani, Itni der se kyon aa rahi hai” Sometimes,
the applicant would also say “ Classes will come and
go from the place I ask to use because I am Discipline
in charge.” It is submitted that on 23.9.1999 the
applicant asked Mrs. Suneeti, a Primary Teacher
working in the School to give her a copy of the time

table of all the teachers. Mrs. Suneeti wanted to know

the reason why she was interested in collecting the

time-table of all the teachers. The answer that was
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given by the applicant was that she wanted to keep c

vigil over the teachers during their games period.
Mrs. Suneeti in fact started asking for time-tables of all
other teachers for games periods. On 24.9.1999 in the
assembly, some teachers who were asked to give time
tableswanted to know why the applicant was asking for
the same. Mrs. Suneeti being the teacher in charge of
the time-table then said that the applicant wanted to
keep a vigil over all the teachers. This aspect irked all
the other teachers and they objected to the very idea of
checking the time table of others. The teachers
complained to the Head-Mistress and the Head-
Mistress informed the teachers that behaviour of the
applicant was very strange and that she was not aware
of the activities of the applicant. Affected teachers
also asked the applicant why she was interested in the
time-tables of the other teachers, for that the applicant
simply blamed the Principal for her actions. The
Principal on hearing this complaint again called the
teachers to :h?é office to discuss the matter. All the
Primary teachers along with the Head Mistress went to
the office of the Principal and reiterated to him about

the goings on in the school and the hungama created
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by the applicant. In the Office of the Principal, the
applicant was informed there to prove her innocence.
The Principal called the applicant why she was

checking on the time-table of the other teachers, she

i was told that it was not her duty to check the time table
of the teachers. For that the applicant burst with anger
and remarked in this fashion. “Tu ne hi kaha tha aur

) nahi kaha tha to ja main nahi karti apni duty kya
karlega.” The Principal warned the applicant and
asked her to behave properly in the office. For that the
applicant reported in this fashion — “Mujhe tameez
sikhata hai tu badtameez”. 1 submit that the other
teachers present in the Principal’s chamber were all

& ” shocked and surprised at the way the applicant mis-
behaved. In fact one Mrs. Takkar also asked the
applicant to behave properly and distorted from suﬁing
bad language. The applicant pushed Mrs. Takkar aside
went out calling names addressing the Principal like —

“Saala, haramzada.” 1 submit that ten primary

teachers were witness of all the rumblings of the
applicant. The Principal after this incident was over,
asked the teachers to disburse. After this incident on

24.9.1999 no staff member had seen the applicant in
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the school compound. As she is known for her

habitual creating scenes and her statements had always

been unpleasant.

(4) 1 further submit that the applicant had approached the
police station with complaints against many persons
after this incident. The applicant also went to the
Chairman’s office. She also went top Mabhila Samiti to
lodge a complaint against me and my husband. But to
the best of my knowledge there is no case pending

- N
against anykof us.

(5) From the above it is clear that the applicant is known

N4 for her misbehaviour, known for using intemperan:teﬁt
language and known for her bad manners. I submit -

that I have never played a role in the transfer of the

~applicant from Kendriya Vidyalaya-1I, Faridabad as a

Primary Teacher. 1 cannot play any role as such in the

administrative decision taken by the authorities. I

vehemently deny all the allegations made against me

in the above O.A. I pray that I am not a necessary

party to the proceedings. The applicant has made me a

party only to give a different colour to the application
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filed by her thus I may be discharged from the present

¢ proceedingé. The crux of the matter is that the

applicant is not willing to obey the order of transfer.

Bhele Vs hishia
DEPONENT
v
VERIFICATION:
Verified at New Delhi, on this the 3\'9
2000. The contents of the above affidavit from paras 1 to 5 are true
and correct to the best knowledge of the answering respondent and
el .
R\E(Y: 'Df ‘k ;;;\MBER QVV‘\\'C( ,‘ \
SL“PRLQME C'ou, ¥ KH?F INDIA \k&‘Mﬁl’Lﬁk\Q
e O DIA DEPONENT
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BEFORE THE CENTRAL ADHINISTRATIVE TRIELNAL:
i PRINCIFAL BEWCH: DELHI.
' - 0.f. ND.53 OF FE00.
If THE WATTER OF =—
FASRIK KAUR GILL ' e . AFPLICANT
VERSUS
KENDRIYA VIDYALAYA ©SANGTHAN
AND OTHER wes.. RESFONDENTS
LY, REPLY/RE JOTNDER TD THE COUNTER AFFIDAYIT

0F RESPONDENT ND.S 0N BEHALE OF THE AFFLICANT.

Bl e e e e e e ettt thtoe

tiost Rea@ggtfuilﬁ Showetly =—

7/
PREHIL THARY OHRJELT IGNSs

4. Bince the respondent No.% has not filed para
wise Eeply to the application of the ‘applicant,
the contents of the application are deem to be
admitted and the applicant is entitled for the

relief claimed in the application.

REFLY/REJDINDER TO THE COUNTER AFFIDAVIT N RERIT.

i. . Para one of the counter affidavit as stated
Care  abselutely wrong. The respondent No.3 is
AWArES not only with Tfull facts but also

responsible  for whole epiéode happened with the

Mttt . o« wfa
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applicant wheather it was in the school or at her .
residence. The respondent No.5 played a major
role in the present affair. The contents to the J
extent that, "Tﬁe conduct of the applicant in the
‘ECthl as & teacher is not impeccable are totally
condemnable and in case whatAhad happened with the
&pplicant in fhe\schnol and at her residence and
v if the same episcode is happened with respondent

Mo.5, only then the respondent Mo.5 will reliase
with the actual suffering and would not have used
these wordse. The allegation made in the 0.R. are
absolutely correct.
pige Contents of para 2 of the counter afiidavit
are matter of records. The contents to the extent
that =allegations made in the 0.A. are concocted
and fabricated are absolutely wrong and vehemently
genied. A soon as the respondent No.4 joined as
 principle, the respondent No.5 started behaving
hereelf as Super Boss of all the Teacher. 1t may
be mentionea here thaf the trouble starfed with
the applicant when the respondent No.é Was
summoned in a case filed by the applicanmt U/s 1léé,
218, 192,-12®—B, a4 &‘5@7 IFC and the applicant
went to respondent No.d to serve him  the summon
recelved Dagti. from the Hon' ble court of

It o -
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Hh. J.K. Chauban C.J.M., Faridabad. Copy of
summon  recelived is annexed as  “Annexuwre-A-18".
Appointment of respondent No.d4 in K.V. No.2 was

and . is  totally wrong and against the Rules of

-

.K.U.&, The contents to the extent that the

respondent Mo.® carry on her duties wh;ch are
assigned to her by the Head HMistrerss are
absolutely wrong and vehemently denied as no
tdocumentary evidence have been placed o record.
The factual position is that it is the respondent
Mo.d who is running the school. The contents to
the xtént that she or he} husband (Respondent
Mo.4) had never been to the applicant’'s house are
absalutely wrong and vehemently denied and the
allegations leveled in the application to this
extent are abamlutely;correct and re-irvretireated
and the applicant is ;n a position to prove this

facts as and when this Hon' ble Tribunal will

~direct the applicant to prove these allegations.

The contents of counter affidavit to the stent
ﬁhét respondent No.% and her husband were at  home
could  be ascertained fromADne M. Dalal and M.
Dalal remained with them around 5100 p.m. and
gpant time till abaut"l@:ﬁ@ p.m. to discuss Annual

Sports Meet are absolutely wrong and vehemently

(Emtdiw o= -'@a




~
—fj—
denied, and on the face of it, the contents are
seem  to . false as no sports meet was to  be
held. In support of averméhtE, no  documentary
evidence has been placed on record.
Furth@r‘ %11 the allegations leveled against
the'applicant in the para under reply are nothing
N but Shaws her mentzl position and  have been

leveled out of frustration.

Attention of Hon'ble Tribunal is inviited to
the contents of the counter affidavit te the

extents, "I belong to & Tamily which has for years

been related with K.V.8. My father—-in-law had
been working in KE.V.8. as an officer. I am

working in  the K.V.%. and my husband is also a

&/ ' principal and these aspects have mecte the
applicant feel jealous about. " The contents are
self-explanatory and have nothing to do with <+ \he

presernt case. [t is however, stated that Tfather-—

in—-law of the reapoﬁdent Mo.5 was  involved in
mucier Case. The contents are therefore,
sufficient fa prove the hands of respondent No. 4
to & in ggtting the applicant transferred mainly

because of the ressons that the applicant filed &

civil suit at Delhi against the respondents and

5
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alen Filed a criminal complaint in the couris &t
Faridabad and Hon'ble cowt has already taken

cognigence in the matters and the respondent No.b

has been sumnoned as accused. The transfer of the

applicant is purely on the basis of malafide
intention and to take revenge from the applicant‘
The main cbhiect of the respondente was that in
case the applicant is trangferred at a distant
place, she would not the able to prosecute her
CAsE effectively and tq samé extent, the

respondents have succeeded in their evil designs.

It mayinot he out of place to mention hare
that during the long SEFQice of 18 years of K¥S,
there had never been any dispute with any of her
colleagues except with the present affairs. Rest
of +the contents of the para under reply with
regards  to ﬂm: Barg, Fre. Raghubir Singh  on any
oreY

4 staff members, the applicant states that the
applicant had never came across with them of any
such incident mentioned in the para and -all are

PEN
concocted « - Talse. \

e _ Contents of para 3 of the counter affidavit

arg totally wran which are vehemently denied.
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The allegations leveldagainst the applicant are

absolutely false and vehemently denied and crave
jeave of this Hor' ble Court to take action as per
1law at the appropriate time. In fact, the
respondent Mo.5 has admitted what had happened inm
the school but has fried te twist actual facts and
has fabricatedzand concocted a falee story as &
counter blast in response to the complaint dated
SA-9-08  {(Annexure aA-9)  and other complaints.
Conﬁentg to the extents tﬁaty the teachers
Cmmplainﬁ&,tm Head mistrese_informed the ‘teacher
that hehaviour of the applicant was very strange
anﬁ that she was not aware of the activities of
the applicant are sufficient to show that Head
migtress was nothing but & dummy Head mistress
and otherwise of the applicant had committed any
act of indicipline, Why the said Head Pistress
failed to take any action against the applicant
However, no documents has been placed on record in
support of averments. Rest of the cantents are
also & total lie but gﬁ: fact is admitted that
some hupgama was created in the school on 24-9-98
and theze contents Euppmﬁt the contents of Ihe

complaint dated 4-10-99 {(Annexuref-8, A=, A—18,

=11, A-13%, A-17). The respondent No.S alsc
admitted that no ataff member had seen the
comidie - e? =

/)/,SL\
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applicant in the school compound because the

respondent Mo.4 did not allowed the applicant to

join the school till he gets the applicant

transferred aﬁd thereafter the respondent Ne.d4 was
oy

successed in evil designs in collusion with other

respondents.

4, Contents pars 4 of the counter affidavit to
the extent of lodging the complaint against the
culprits are correct, however, the contents to the
extent that no case is pending against them are
denied for want of knowledge. It may be mentioned
here that _in case if the authorities concerned
failed to take any action, the applicant will not
hesitate to drag the wrong—doers in the coﬁrt of

law az has T

ken against respondent No.é& and ors.

G. Contents of para % of the counter affidavit

are totally wrong and vehemently denied. Reply to

para 1 to 4 of the above may be read as feply to

this para also. Even otherwise also, no }eply has
amd Hreve tove,

heen filed to the D.ﬁnkthe contents of the 0.A.

are deemed to be admitted as correct. The

contents to  the extent that, "The crux of the

matter is that applicamt iz not willino teo obey

3
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the order of transferl '@ to some #tent are
.carrect was the transferred order has been issued
with malafide intention with = sole object to
defeat the casze of the applicant filed against the
respondent No.é& and Ors. i.e. with ulterior motive

which can not be allowed.

1 X\
’ \U Applicant
| Through
- Delhi. Q\p&“\“/ |
Dated :4—7-2000 (R k. Guypta)
Advocate
WERTF TCAT TNz —

Verified at Delhi on this 4th day
of July, 2000 that the contents of the rejoinder
from para 1 to 5 are true and correct and that
Frelimiary Objections are true and correct as per

&[ legal advise received and'lnothing has been
concealed therefrom.

~—6Z

e

Applicant




I te. Lol g Sho DK

P |
. ‘ - ) . . / (N . .
3@5’:- Loy , Kau,&/ (2 1/'/ . ’

Vi s S
—y : - :‘, '. -&ex ! ‘,:."1 .,
zi/ /’CD C-/'Lﬂ JA wt oA

laint OJs lee, 2.1
Comptaen® R wuw@) S, S Ser
/\./c)/t/C,c_ OC(,U./SCL{{/ "‘ ‘/( //(77/(,(( L«./

‘.—ZI./O Sp,;?%. (Ex Fal;zc-xb/é K'U'/VO";___)
Clo £ C. K. V. Q_r)naq/lj-.]m Heaol &QWES/S'

l@ S)\ﬁf«i Ject Smﬂk Ha‘u
| //e,u.) ])e,//u L)




BEFORE THE CENTRAL ADMINISTRATIVE
TRIBUNAL, PRINCIPAL BENCH NEW DELHI

: ' ORIGINAL APPLICATION NO. ¢ OF 2000

/
; _
! In the matter of’-
- I . _ ' Y |
e Jo4biv Kesn 6ull Applicant(s)
Versus
A ) - R PV Respondent(s)
n Akév@(‘m#v\ \j\\Olg%tafc,%c\ ' @M}aﬁwm MQ{ Sfhers
INDEX
S.No. Particulars : Copies Court Fees
N s S—— A B)ti’ "
LA | Cotumln pSSidaid on - [-+1 | | 704
__ hg@/ﬂz{[ gbéj‘ﬂ%.ﬂ@sﬁﬂwﬁw‘é |
Ne | To i webh pnnyone Rof
.- TO_K"LF O OO P J—
4 IS I B
1 2 | Canden p88chaal engolatf I B
A{%x S ag—.ﬂgz._ﬁ&],w’:f No_ @ -
TN |
RS S |
/"
’\{6 . I e e cmamae fem e e e e e m = e e m e e e - ——— e B
TOTAL Rs.
Iiled on; 25/ 3 2%4’3 f .
BT o b BT { . S. RAJAPPA
% e s { Advocate for the Applicant,
1980 5! Respondent
715 Aub Jg Ve Chamber: 37 Lawyers Chamber,
e ' PR & ‘ Supreme Court, New Delhi-110 001
faezre] Dy Kegistrat 7 Office cum Res.: 36C Pocket B SFS Flats
W""-’Ww

New Kondii, Mayur Vihar, Phase-Ii]
Delhi-110 096.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL v

PRINCIPAL BENCH, NEV/ DELHI

0.A. NO. 53 OF Jobc —

IN THE MATTER OF:

" Mrs. Jasbir Kaur Gill ' - - Applicant

Versus

Kendriya Vidyalaya Sangathan & Others - Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENTS 1
TO 4
4

], R.K. Vashishtha, Principal, Kendriya Vidyalaya No. 2, NH-4,

“Faridabad - 121001 do hereby solemnly affirm and state as under:

L. That I am the Principal, Kendriya Vidyalaya No. 2, NH-4,
Faridabad and am well conversant with facts of the case and

hence competent to swear to this affidavit.

" Preliminary Submissions

2. That the vapplicant has committed contempt of court by
indulging in raising the integrity of one of the Members of
the Hon'ble Tribunal and that of ’_t-he Advocaté representir

\ : Kendriya Vidyalaya Sangéthan by filing an application dateu
26.7;2000, a copy of which has been sent to the counsel for

Kendriya Vidyalaya Sangathan. In this application, the
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applicant has raised allegations which should be dealt with
by this Hon'ble Tribunal severely | inasmuch as the
allegations raised in the applic‘ation will have serious

fed Goen B 1R newt g, '
repurcussions . - Lthe matter. A copy of the

application dated 26.7.2000 sent by the counsel for the

applicant is annexed hereto and marked as Annexure R-1.

In this application the applicant has made allegations that
the applicant would not get any 'justice from the Hon'ble

Bench (Dr Vedavalli, member) inasmuch as the applicant

~ has linked her allegation with the advocate. appearing for

Kendriya Vidyalaya Sangathan. The applicant has alsu
raised certain allegations unconnected with the case and,
therefore, this matter has to be dealt with se..verely' and the

applicant should be punished under Contempt of Courts Act.

Without prejudice to the above, it is submitted that there is

no merit in the above OA that the allegations raised in the

" above OA are bereft of any truth in entirety. The case of the

appllicant is that thé order of transfer has been passed
because a conspiracy has been hatched by respondents S
and 6 and the answering deponent. It is submitted that
respondent No. 6 was working in Kendriya Vidyalaya No. 2

Faridabad as Principal from 1994 till 31.7.1998. When the

ordc. of transfer was passed, respondent No. 6 was not the

Principal and, therefore, Respondént No. 6 could not have

been the cause for transfer of the applicant. It is submitted
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4 ! . that the order of transfer has been passed on aclmmlstratwe
| grounds and in public interest by the Assistant
Commissioner, Kendriya Vidyalaya Sangathan, who is the

superior and controlling authority of the Delhi Region and no

. /}w—— "=~_‘
motive or malafide can be attributed aganTsTt\th‘L order. Jihe

W ohs 'LL\M&LQKDWQ%QJ; o forn-
., . /4’-\’0
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| Para 4 (i): As r'egard's Para 4 (i) no éomments are offered.

¥y ' Pgra 4 (ii): As regards Para 4 (ii) it is denied that the applicant
was a victim of conspiracy hatched by féspondent No. 6 and one

Shri Satya Prakash Sharma, father of a student Master Pratik

Sharma of class IV. It is submitted that the OA 1s not
maintainable and all the allegationé which the applicant has made

| with regard to Master Pratik Sharma and his father Shri Saty..

Prakash Sharma is not borne out from any record nor have the

said persons made parties before this Hon'ble Tribunal. Hence,

o any allegations made by the applicant linking respondent No. 6 or
respondent No. 5 in connection with Master Pratik Sharma are

y \ '-\\"-:‘totally unfounded and baseless as the theory of conspiracy cannot

"« be made cut in air.

‘Para 4 (iii): As regards Para 4 (iii) it is submitted that the parent of
Master Pratik Sharma lodged a complaint to the Coimmissioner
Kendriya Vidyalaya Sangathan (who has not been made a party in

these proceedings) with regard to alleged beating of a student in
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class IV, namely, MasterPratik Sharma on 21.4.1998. Upor. ‘

receipt of the complaiht, a preliminary. fact finding enquiry was
conducted by .constituting a Coﬁmittee for this purpose. Based on
the preliminary enquiry, the competent authority ordered enquiry
1 " into the incident of the alleged beating of Master Pratik Sharina by
the applicant which form the complaint lodged by the students
fathér. It is submitted fhat fhe enqﬁiry has been iﬁstituted under

CCS (CCA) Rules, 1965.

' Para 4 (iv): As regards Para 4 (iv) fhe contention of the applicant

R A ” are denied inasmuch as a Memo was issued on 29.4.1998 on the
basis of the complaint lodged by Mr. Satya Prakash Sharma that

: ﬁis son Pratik Sharma was beaten by the applicant on 21.4.1998.
" The 'preliminar‘y enquiry on the complaint lodged by Mr. Satya
Prékash Sharma revealed that the applicant was involved in
beating the student and under the Keﬁdriya Vidyalaya Sangathan
Rules beatiﬁg of children or inﬂicting corporal puniéhment are not
allowed in -any kendriya Vidyalaya. it is submitted that the

Committee constituted of D.R. Vashishtha, PGT )Physics) and

Headmistress of Kendriya Vidyalaya No. 2 Smt Shakuntala Bhatia
| and Smt Renu Arora. It is submitted that on the basis of the
feport a regular enquiry under CCS (CCA) Rules for ascertaining
the truth was initiated and the same is under progress. It is
submitted that respondent no. 6 who was the head of the school at
the relevant time when the incident took 1.:>lace was required to take
such steps to maintain administration and discipline of the school

and whatever action taken by respondent no. 6 cannot bLg
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construed as vindictive or malafide inasmuch as responderit No. 6
has to take such steps for ascertaining the truth in the capacity as

a Principal and not as Zile Singh Chhikara as an individual.

Pafa 4 (v): As régards Para 4 (v) it is submitted that the applicant
was directed to submit her reply by 30.4.1998 and in her reply she
denied all the charges. Since this matter is undef consideration
‘under the departmental enquiry, for the purpose of the case, in the -

above OA the same is not relevant. -

Para 4 (vi): As regards Para 4 (vi no comments are offered.
prever, it is added that respondent no. 6 constituted the said
Committee for the purpose of ascertaining truth by way of
- preliminary enquiry which was necessary as the parent had lodged
" the complaint. The applicant has neithe.r made Mr Satya Prakash
'Sharma nor his son as parties .béfore this Hon'ble Tribunal, hence
the OA is required to be rejected for non-joinder of necessary

parties.

. Par# 4 (vii):As regards Para'4 (vii) the éontents of the same are
denied inasmuch as‘ the applicant has made misrepresentation
before this Hon'ble Tribunal. It is submitted that on 24.4.1998 as
could be seen from the record, at about 1235 hrs the épplicant'
accompanied by Smt Abha Avasthi, a Music Teacher, entered inio:
the Chamber of the Principal when Master Pratik Sharma and his
parent were also present. Smt Abha Avasthi reported that her

| friend, namely, the applicant was insulted by the parent of Master

¥




" Pratik Sharma. As a head of the institution, respondent No. 6 who

was the Principal at the relevant time issued a Memo to Smt Abha
Avasthi to substantiate in writing what she reported to the

Principal, namely that her friend, the applicant was insulted by the

parent of Master Pratik Sharma. In reply to the Memo the said

Smt Abha Avasthi submitted that she never came to the Chamber

of the Principal on 24.4.1998.

- Para 4 (viii): As regards Para 4 (viii) it is submitted that the

charge sheet was issued under Rule 14 of the CCS (CCA) Rules in

~ which the arficles of charge for beating Master Pratik Sharma of

- Class IV on 21.4.1998. The.issuancqz. of charge sheet to the.

applicant was within the competence of the disciplinary authority

and this has no bearing whatsoever on the order of transfer issued.

~ Para 4 (ix): As regards Para 4 (ix) it is submitted that the applicant

was working under Respbndent No. 6. The applicant's

disciplinary authority was respondent No. 2, the Assistant

Commissioner, Kendriya Vidyalaya Sangathan, Regional Office,

Delhi. If that be the case, the applicant is not entitled to question

the action of the disciplinary authority relating to misconduct in

- the present proceedings.

- Para 4 (x): As regards Para 4 (x) the applicant has the habit of

harassing everyone and has the habit of using abusive language

against everyone. The matter which is pending before the CJM in

which the applicant has made respondent No. 6 as a party has no
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bearing upon this case and it is a matter between two individuals

in which Kendriya Vidyalaya Sangathan is not a party.

Para 4 (xi): As regards Para 4 (xi) the contents of the same are

- denied for want of knowledge.

Para 4 (xii):As régards Para 4 (xii) it is subfnitted that the contents

~ of the same are denied. However, it is submitted that the applicant

who had made all sorts of allegations against respohdent No. 6 in

the prev.ious paragraphs, all of a sucidcn is éll;egirig malafide

' | against the answefing deponent who had joined as a new Principal
after respondent No. 6 was promoted as Education Officer. This

~ goes to show that fof no rhyme or reason the applicant haé‘the

“habit of picking up qﬁarrels -and fihding faults with others at the

dfop of the hat. As a subordina_te to the Priﬁcipal, the applicant

should know that she should be respectful to her seniors and her

- behaviour should be commensurate Wiﬁh the dignity of the post

‘she holds. But as a teacher she never believed in discipline. This
is reflected by various Memos issued by various authorities in

various years by various Principals, which are annexed hereto and

marked as Annexure R-3 collectivély. - Even the students have
éomplained about her be.havi'our. Even Group ‘D' employees, PRTs
etc have complained abOut‘her attitude and nature. The copies of
the complaints of the above persons are annexed hereto and

marked as Annexure R-4 collectively.
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Para 4 (xiii): As regards Para 4 (xiii) the applicant is an

i employee of the Kendriya Vidyalaya Sangathan and is govérned by
the Rules of the Kendriya Vidyalaya Sangathan. All Kendriya
' Vidyélaya Sangathaﬁ empléyees' under clause 49 (k) of the
Education Code carry All India Transfer Liability. It is submitted
that the respondent is a competent authority to transfer the
applicant from Kendriya Vidyalaya No. 2 FaridaBad to Kendriya
Vidyalaya Paluvas (Haryana) which forms f)art of the Delhi Region
_ oﬁ administrative grounds and in public interest. It is denied that
ti’le transfer order was passed as é result of the enquiry report

' _ . submitted 'b'y the IO nor the order of transfer was passed on the

basis of any illwill towards the applicant. Moreover, the transfer is
not a punishment and no employee has the right to be posted at a

- particular place.

In view of the above it is submitted that the OA filed by the

applicant deserves to be dismissed with costs.

~ - DEPONENT

T-y&’« F\\J ok® @o part of it is false and nothmg material has been concealed
Wo WO a‘é
'@a‘v Vs CV‘N WOWA 4
u*R'f‘-@ié’@: 33@3’% therefrom.
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day of August, 2000.
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 BEFORE THE ZSHTEAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

Misc. Application No. /120600

N

O. A. No. 53 0of 2000

in the matler i .

» Vs, o
. N Kendiiya Vidyalaya N
Sangathan and others-r-s-ssem=a--om--- -----Respondent
.. . NDEX
- §.NO. PARVICULAR. - e PAGE
1. «,,,}/Appllca;ion u/s 25 of-the

~|_Adminisiralive Tribunai Act
for tha transfer of the case
along with affidavit, 1-~6

e o e - —— B A e o b AP W Tt o e S e e 0 TR P e M e S B e i A

‘ e e

DATED 24-7-2000 . : APPLICANT
NELHY Through

(R.K. GUPTA)
Advocate
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“ BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL -
" PRINCIPAL BENCH; NEW DELH) \E | -
Misc. Appilication No. /2000 o
IN -

O. A. No. 8$3 of 2000
in the_maiier of :
Jasbir Kaur Gt} | A-ﬁ'plicant
Ve, '

Kendriya Vidyaiaya | :
Sangathan and olhgra-------------m------,-Roopondom

Brief Facls leading to the App llcation
1. That the application challenged the Tiansfer order dated
28-9-99 ’passed by the respondent no.2 vlde' her
application dated 6-1-200_0' which came up for hearing
be'ro'rs the Hon'ble Single Bench Presided cver by Hon'ble
Or. A. Vedavall and notices were lssued 1o the
< reepon;ents atong with an inlerim prayer to stay the
| opeiation of the impugnéﬂxor'dm dated 28-9-99.

2. Tha! the case was listed for Tiling the counter/ short

Aftidavit for 27:.-':1-2000 but no counter Affidavit was filed

W Co (WY

20 tharaefnra tha nnee wna




“and thereiore, the case was adjourned on 11:22000,29-2-
e 2000,16-3-2000,3-4-2000,18-4««2000,3«6.-2000,
16-5-200¢,72-5-2000,36-5-2000,10-7-2000,20-7-2000 and
flaally .y :‘.6-?-20053. I is .pemnem {¢ stale -hme that
Tespondeais no. 14 filed their short counler Affidavil and
since then aiguments on interim rellef could not be heard
by the single Banch and as and when the matier came for
hearing. the same was adjourned for the one reason or
the other, tut not an the request on the applicent.
In anothor matter pending before lhli bench
. Presided over by4 Dr. A Vedavali, titled as R.G. Nangia
Vs. KVS and others which was listed for 21-7-2'000 for the
argument on the Interim reliof, weas not listed In the dalily

causs list as the date was changed st the back of the

applicant from 21-7-2000 to 21-8-2000. On inspection of

“the file, I was revaaled that the dete 21-7-2000 fias been

thanged to 21.8-2000 and initial has been put over the

sald cutiing. The date was fixed tor 21-7-2000 and both

the counsels were present no the sald date. It may-ba ~

mentioned here that the application was filed on 8-11-99
and the same was listed for hearing before Justice

Kuldeep Singh on '10'--_11--99 and the counsel of the

respondents accepted the notice of the same date and




“ since then the said matter is also being adjoumed fot ne
“ for one reason of the other by the courl po. 7 with reason

‘best known to the court. it is mos! respectfully submitted

that durtng the course of Ihe proceeding on a dey when

both the cases i.e. the case of pressnt applicant and also

ihat of R.G. Nangla, the Ld..court adjoutned tie matier on

Ahe firsl coll whereas the matter were listed at the and of

the list. At that time also, It was ohsarved that ths Ld. was
found favouring 10 ihe népondenia. Similar observatlon -
was made on another date and ons of the ledding counset

in CAT openly challenged the action of the court and also

the counsel for the respondent.

inal the apphicant has now come know from the rellable

S0UICes mal (hn some ol the oflicers. ot Ao -KVE are ...~

-kKnown to lhe mm oi ‘Hen'ble Judge snd tha applicant s

uinder apprehemlon mat the matter is being pootponed by
the Ld. Judge under melt pressure. it is also learnt that
she Is a macuciﬂg advocate and it also learnt lhal the
opposite counsel is operaung trom hor&mmber and if it
is 30 ihe appmbansion ofnme appiicant that the applicant
Wil not get any justice from the Hén‘blo bench ls true.
Dutlng the course of hearing, it was observed lhat thad__'

SgEeL

Ld.Jugde tia¥ shown some Tavour to the raspondento and

e
et




.*now from the Incident happened In the case of Mr. NancL _ Y
the faith of the applicant has been shaken.

Undor the facts and circumstances exptalned
above il is pmyed that the case of the applicant may

kindly be lranstetred l’rom tho coun of Dr. A. Vedavali to
' plicsnt {s In the. apprehension

ihal she is not going to get justice from her court.

.
\

DATED 24-7-2000 ‘ APPLICANT
DELHI Through

(R.K, GUPTA)
Advocate

STREPETIRT Rl e




)..

BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
) PRINCIPAL BENCH; NEW DELHI

-

- 1({

Misc. Application No. - 12000
"IN
0. A. No. 53 of 2000

in the matter of :

Kendriya Vidyalaye A
Sangathan and otNers---c-ececmmsccecanans Respondent -

AFFIDAVIT
v | ,Jasbir Kuar Gill w/o Sh ‘M.ahe‘ndor glhoh elll'rlo.\a\"lmy Faridabad
Haryana, do hereby solemnly amr‘mi and declare a'o\undc'.t':-
(1) that | am the applicant and has filed accompanying
. application u/s 25 of m_c_'fﬁ_Aj_dmlnittri!_mf_?“Ai__!"""l’lﬁwfIho"""""""""‘"" S
contents of.the Qamo harve beeon d‘rufl’oﬂ ‘by my-counsel

as per my instructions and source of information and are

true and correét as per my knowledge.

'DEPONENT
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= N VERIFICATION
L VERIFIED at Delhi on this 24'™ day of July

2000 that the content of the above affidavit are true and
correct to my knowledge and nothing material has been

concealed lhére from .

DEPONENT
|
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Raference hisﬁ\er .pplication dgte;! i
to thia 0ffice Mamo MO __mr e :

:.au Xauz lhnla f

e

mmt -gainat a temparary past. of
_ Vidyelaye Sggathen on a1 initial p

of Mﬂt . He/Sw uill dx‘a_
“-in gddltion to pay - at rates as qdnissibla ¢

l.oyooa. This offar of . q)pointmmt 1. oub‘
dnclarod £it for tho post of . :

2, ¥ 1¢ the candidato is a}ad. gho mnul.d qortify: tha

Ptegnmt. If gho is pregnent this offor ghould bo. trob

for the prosant. Sho should indicato whon hor’ dol:.v‘

namo will thon bo kopt in tho walting list. ‘gnd gho yl
. appointmont upto 3133,198, if @ vacency is. aﬂ.’ (0}
@/ thig,.sho should dnform tho undorsignud soon; aftor/heR:
can bo .ppointoa thon, sho will bo givon an- . oPpo
' . her 't0 join .duty sftcr 6 wcoks ' aftox‘ deld VO

- 3e ¢ 'No T.A.-uill beo aduisaible for u:ea'ia
“__nq...n.-————-—e. .

4, Ho/She will be on probation ‘for s porlad of w voara which maoy bo
oxtonded. Upon sucorssful completion of pru\:ation hn/xhe will bo :
confirmod in his/hor turn sccording to thc availd:ilitz ‘of pamma\t

v;cmcina.

gyofﬂlv

‘e
C .

S. During probation and thorcaf'tor until ho/d\o la cmfirmnd tho sor= . .
viccs of tha .mppointoo arer turpinsdlo. by one month's‘notico on oither - R
side without sy roason .boing assignog thore for. .‘*q:pointing - O
autharity, hewovcr, rcsorvee tho Tight to ‘tozmingte tho gorvices of tho RO Co
sppointoo before oxpiry of tho stipylated po :md anHco by making - '
payment of a aum cquivplont to thopey and'3 : fog thp Dctiﬂd Of
notico or the uncxpirod pértion uycmof.-.. ’ ,

f\/ Othcr torme and conditions of. gépvico: g,_al; _

't)\“e as laid dopn in tho Educatm Code for Kendriya™V.
from timc to timo. Ho/Sho will bo llsdblo, £k '

This condit:.on has alrtoady b accepted by the’

ho/dio is posted os _Qypy, I;. at Kend;‘.fiy Iidy

7. = In casc of &y dispﬁta or cl.!m againet
of sorvice or any contrack arising out of or- flop(m ] ot
sppointment, tha courts pt Dolhi alonoe shall havo;‘ hn Juriadiction. o ' S

\af—




ENO X vy/AWR/PF/83

fhe followiné reachers were not flound reaching in the\cla”

1 visited their classes goday ab 2,50P.t. This 1s a vy serious
affalrs which can not %®e tgnored. They are heredy warned not to
~epeat such thing in future, otheruise Alaclolinat¥ action will he
taken agdAnst theme.

1. Km. JashiT ¥aur Hhillon. Class VB

. O).a' AN e = .
9, Snt. EELTOIST, PRI Class THC
_/-
(v PRAKASH)
s RINC
.
Copy toi- _ Q;L.ib‘i'w

\J \/Am. J.K .Dhillon,PRT KV AlwvaTe 1&%\

l”)r) nllt"v.)('-‘-w'\ . )
5. Smt. ATEETHED pR?, KV AlwaT.

3, PP of the teacher concerne. ' \\

N - ' TR '\\.Cu~" ‘
PRTE AL
TRIDATTA WOV ALAY A ALUAR
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BEFORE THE CENTRAL ADMINIQTEATIVE TRIBUNAL

/;'f T/(,T\l\ N
PRINCIPAL BENCH/, E LHI

Q.» '91«’ 4
"1 -r-i-«tﬁou.r N

O.A. NO. 53 %‘“

IN THE MATTER OF:

Mrs. Jasbir Kaur Gill - Applicant

Versus

Kendriya Vidyalaya Sangathan 85 Others - - Respondents
\\\

AFFI [ %IT OF ZILE SINGII CHHIKARA |

‘—4

\)' . | RERPancDENT Vo &)
I Zile Singh Chhikara, Education Officer, Kendriya Vidyalaya
: Sangathan Héadquarters, 18 Institutional Area, Shaheed Jeet'
Singi’l Marg, New Delhil- 116 016 do heréby solemnly affirm and

- state as uixder:

1. That I am the Education Officer, Kendﬁya Vidyalaya

Sangathan Headquarters and am well conversant with the

A facts of the case and as such competent tb swear to this
affidavit.
\ I submit that I have been added as a party by the applicant

only with a view to harass me as I am not a necessary party
"to the above OA and I pray that my name may be struck off

as a party for the reasons stated below.




€

3. It is submitted that the theory of conspiracy made out by the

applicaht is devoid of any merits inasmuch as I deny all the
| allegations made by the applicant in the above OA in so far -
aé it relates to me. [ deny that I ever had any hand in the

transfer of the applicant.

4. I say that I had been working as Principal in Kendriya
Vidyalaya No. 2 Faridabad from 1994 onwards and the order
.of transfer was passed in the year 1999 much after I left
Kendriya Vidyalaya No..' 2 as Principal. The applicant has
made the allegations for the sake of misleading this Hon'ble
Tribuhal and t'he'same have no substance. The applicant
hés ﬁnnecessarily dragged me into another case which is
pending before the CJM. - There is hq truth in the allegations
made by the abplican£ that I had hatched a conspiracy to see
‘that the applicant is transferred. The averments of the
applicant is totally malicious in nature for which I

. contemplate taking appropriafe criminal/civil -action against

the applicant.

I submit that whatever I did as a Principal witﬁ regard to the

complaints .received from Mr. Satya Prakash Sharma, a
parent of Master Pratik Sharma of class IV, was taken in the
capa(;ity as a Principal and the misconduct committed by the
appliéant was being looked into by the disciplinary
" authorities under CCS (CCA) Rules, 196.5. In view of that, I

have no role to play at all. Undef the Kendriya Vidyalaya




\5\

Sangathan's set up each employee is governed by the rules
contained in the Education Code. A person responsible for
their downfall cannot accuse others as responsible for their
downfall as kendriya ‘Vidyalaya Sangathan being an
educational institution considers the interests of the school
going children as paramount and towards achieving greater

degree of responsibility and higher result oriented. The

" teachers of the school are the backbones of the institution

‘and the apphcant had lacked all the respon31b1ht1es she was

required to possess. She la-as 1nd1sc1pl1ned and lacked

behaviour.

As regards the allegations made against me in various
paragraphs including Paras 4 (x) and Para 4 (xi), it 1s

submltted that the apphcant with a view to harass me has

_dragged me to the CJM's court. I submit that there is no

) 4«*”“

merlt in the case; flled by the apphcant I further submit that

I do not know ekve 7 e address of the apphcant where she

\x:._

resides and there is” no necessity for me to- go to her

residence.

It is submitted that the allegations made against me are

; t totally false, baseless, bereft of any truth in it. As submitted

‘by me earlier, I am not a necessary party to the above

proceedings as the order of transfer passed against the

applicant, on the face of it, is an administrative order of

transfer which the applicant has to obey.




In view of the above, there is no merit in the OA and the

same deserves to be rejected with costs.

4

DEPONENT

VERIFICATION:

I, the de'pohent above named do hereby verify that the contents of
my above affidavit are based on records and true to my knowledge,

no part of it is false and nothing material has been concealed

therefrom.

DEPONENT

T ageD. HO. 998
LARYE RS CHAMBER -
sm’REW: COURT OF INDIA

T . ., T T -
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BEFORE THE CERTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. §3 of 2000
In the matter of: -

Jasbir Kaur Gill ~  ------------ Applicant

Kendriya Vidyalaya

Ssangathan and others------—-=---=----- Respondent
"‘ | INDEX
S.NO. PARTICULAR PAGE
| 1. REJOINDER to the counter
? affidavit of respondent _
no. 1-4 with affidavit 1-15
2. ANNEXURE-A/18
' affidavit of Sh. Ganesh 16-17
3. ANNEXURE A/19 |
Affidavit of-smt. Abha
Awasti- ' 18-28
?‘ﬁ 4. ANNEXURE A/20
Cutting from News Paper 24

1 DATED: - 11-9-2000 APPLICANT.

DELHI Through @M\i){\q

,m;w.ﬂ”wﬂvmai(R.K. GUPTA)
{
}
}
4
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BEFORE THE CENTRAL‘ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000
In the matter of: -

Jasbir Kaur Gill = ----=------- Applicant

Kendriya Vvidyalaya
Sangathan and others--------------- Respondent

REJOINDER

PRELIMIARY OBJECTIONS

1 B That the counter affidavit filed by
respondent no.4 for himself and on
behalf of respondents no.1-3 cannot be
read as counter affidavit on behalf of
respdndents no.1-3 as respondent no. 4
‘is not competent to file counter
affidavit on behalf of respoﬂdents
no.1-3 as provided under Article 57 of
the Memorandum ©Of Asscociation and
Rules which states that the Deputy
commissioner shall be considered the
Principal Secretary of the Sangathan
and the Sangathan may sue and be sued
in - 'the name of the Deputy

‘Commissioner.

53
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That no resolution Authorizing the
respondent no.4 to file the counter
affidavit has been placed on record
and therefore, the counter affidavit
on behalf of the respondent no. 1-3

may be. read as no counter affidavit

"filed and the contents of the

REPLY TO

application way be deemed to be

admitted as correct.

That the contents of the - counter

affidavit are in itself is an

‘admission on the part of  the

respondent no. 4 and therefore, the
applicant is entitle for the relief

claimed in the Original Application.

PRE-LIMINARY SUBMISSIONS
Needs no reply.

Contents of para 2-3 of the counter
affidavit are  matter of - record.
However, the applicant took the said

application back. Since, the applicant

has already taken: her application

A




‘\_"7’.

back, it would not be proper to
comment any further. However, at the

regquest of the applicant, the Hon’ble

‘Bench was pleased to transfer. the case

at its own.

contents of para 4 of the counter

affidavit are totally  wrong and

absurd. It seems that the respondeht
no.4 is trying to mislead the Hon’ble
Tribunal. The respondent no.4 1is very
well awafe that the applicant has
filed a criminal éomplaint against the
respondent no © & others and was
summoned by the - Chief Judicial
Magistrate after holding him prime-
facie guilty. Attention of the Hon’ble
Tribunal-is invited to the contents of
the para 4 (xii) of the application
which have not been denied, meaning
thereby that the allegations leveled
in the para 4 (xii) deeﬁed to be
admitted. In fact, it is proved beyond
doubt that 4the transfer of the

applicant is the result of conspiracy

so that the applicant may not pursue




— ‘/

-
her case. It i3 not understood, as to
how the respondent no 4 is advocating
for the respondent no. 6. It was for
respondent no. 1-3 to explain and not
for respondent no. 4. ‘It is for the
Assistant'Commissioner to diéclose és
to what was the Public interest. Since
tﬁe then Asstt. Commissioner Sh. G.D.
Sharma was the involved in- the
criminal complaint; therefore, it was

the joint move of the respondent no

386 so that they may get rid of the

applicant and the applicant may not be
able to persue her case. So far the
case of.tﬁe transfer of the applicant
anywhere in India is concerned, the
same 1is not applicable in the instant

case.

PARAWISE REJGINDER

- No rejoinder is required.

Contents of para 4 (ii) of the counter
affidavit are totally wrong and

vehemently denied. The c¢ontents - are

rather fanciful and surprising as to

ﬁx

% %\6\(
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—
how the respondent no. 4 can.deny all-
the allegations made by the applicagt
in the paré of the application when
the respondent no. 4 was hot‘there. I?
is strangé enough that the reply has
been given without application of mind
and without going through the
Annexures. This shows that the
respondent no 4 has also tempered the
record of the school. It 1is not
understood ~as to how the respondent
no.4 is replying on behalf of the
respondent no. 6. From the contents of
the para of the counter'affidavit, the
case of the conspiracy is clearly made

out by the applicant.

4(iii) Contents of para 4(iii) of the COuﬁter
affidavit are totally wrong and
vehemently | denied and that of
application are reiterated as correct.
However, no ceopy of complaint has been
annexed with the counter affidavit
alleged to have been filed by parent

of the Master Pratik Sharma. The

contents of the para are éontrary to




‘ 4 (iv)

the contents of Annexure A/Z’(ﬁoli&f,_
It is certain that the respondent no 4
have tried to mislead the Hon'ble
Tribunal. So far enquiry under CCS
(CCA) Rules is concerned, the same has
already been :challenged before the
court and it is shame on the part of
the respondent no 1-3 that respondents
no.1-3  have failed to file their
written statement till date. It 1is

also. strange . that the answering

. respondent is:_the principal of the

school and is suppbéed to knpw the
provisions of Education code. The
competent authority. is only ﬁhe Deputy
Commissioner as has been said in the

pre-liminary objections.

Contents'of para 4(iv) of the counter

affidavit are totally baseless . and

misconceived. The respondent no 4 is

trying to mislead the Hon’ble tribunal

and against the factual_position and

record. The applicant crave leave to

refer all the annexure to controvert.

the allegation of the réspondent no 4.

o




4 ({vi)

at the time of arguments. It is
strange enough thét the respondent no.
4 is advocating for respondent no.6.
Where the specific allegations have
been leveled against him. The
respondent no.4 has not come with the
clear report as to what 1s the stage

of Enquiry.

Contents of para 4(v) of - the qounter
affidavit needs no rejoinder. However,
it is totally baséléss that the
contents of original applicatioﬁ are

not relevant.

Contents of parav 4 {vi) needs no

rejoinder. However, the contents to -

the extent that the applicant has not

made Mr. Satya Prakash Sharma or his

sen as a party before the Hon’ble

Tribunal are sufficient to show that

the resppndeﬁt_no 4 suffered with lack

of knowledge. However, it 1is brough%

to the notice of the respondent no 4

that the applicant has élready filed a

criminal complaint not against Mr.

5




4 (vii)

4(viii)

'Satya Prakash Sharma but also against

Asstt. Commissioner, Mr. G. D. Sharma,
respondent no.6 & others. Respondent
no.6 has already been released on

bail.

Contents of para 4(vii} of the counter

affidavit totally wrong and vehemently

 denied. The respondent no.4 may be put

to evidence as to how he has stated in
the para when he was not there. Theér

contents of the para under reply are

"contrary to contents of .reply of Mrs.:

Abha Rastogli annexéd as Annexure A/6.

Therefore, ‘the fespondent no. 4
started harassing Smt. Awasti at the
instruction of fespondent no 6. In
fact, the respondent no 4 have tried

to mislead this Hon’ble Tribunal.

‘Contents of para 4(viii) of the

‘counter affidavit are not in

consonance of the para 4 (viii) of the
application and therefore, the

contents of the para of the OA are

"deemed to be admitted as correct.

=5




4 (1ix)

4(x)_

AN

Coritents of para 4(ix) of the counter

‘affidavit are totally baseless and

hence denied and that of application
are reiterated —as “correct. It is
strange- enough that the. respondent
no.4 has stated that the applicant is
not entitled toAquestion the action. of
the 1 disciplinary authority. Any
malafide action of any authority is
always challengeable before = the

competent authority.

Contents of para 4 (x) of the counter
affidavit areA totally wrong and
vehemently denied  and fhat of
application are reiterated as correct.
Mgreover, the ﬂcontents of para 4(x)

cannot be treated as reply to contents

of para 4(x) of the application as the

reply 1is totally different to the

contents of the application. - The

contents to the extent that applicant

has the habit of harassing every one

and using the abusive language 1is

=yl

I




totally baseless and concocted. The

respondent should be ashamed of

himself making such filthy allegation

~against a lady belonging to a family

of high repute. The matter pending
with in the «court of CJIM is very
relevant and the basis of the transfer:
of 'the .épplicant. If it was so, the
respondent no.4 may be asked és,to why
the respondent ne. 4, _his wife
respondents  no. 5 and Mr.. Z2.5.

Chikkara respondent no.6 went to the

- residence of the applicant and

thieatened the applicant with dire
conseguences. Had thé respondent.no. 4
or 6 would have | requested the
applicant in a polite manner, the
applicant could have thought of
withdrawal of her Cbmplaint. fhe
resﬁondent no.4 has. not denied . the
aliegation leveled bflthe applicant in

her complaint dated 4-10-99 (Annexure

 a/8).




|

4 {x1i) Contents of para 4 (x1i) needs no

rejoinder.

4(xii) Contents of para (xii) of the counter
affidavitvare not in accordance to the
contents of the para 4(xii)‘ of the
application and therefore, the
contents are deemed to be correct. It
is not understood as to how the memos
annexed with the reply are relevant to
the contents of the corresponding para
of the application; Statement of

| PRTS, Group D etc. annexed with . the

| .repiy are sufficient to show that
those writing/stafements have been
e obtained by the respondent no 4
against their wishes. It may not be
out of place to mention here that the
respondent no.4 has annexed-fhe copies
of the statements/complaints of some
minor children or some teachers but
has not annexed any copy of complaint
of himself to whom the applicant
aiiegedly rebutted.
The attention of the

Hon’ble Tribunal is invited to. the

\\ |




4 (xiii)

complaiﬁt Annexure _A/8 and. the

‘contents of the same have not been

denied at all by any  of the

respondents. However, for the

testimony of - the complaint, ~ the

applicant is filing an affidavit duly

.sworn .in by the Electrician/ Mechanic

who was working in the house of the
applicant and the respondent no. 4
misbehaved with . the applicant in her
owWn house. Copies of Affidavit duly
sworn in are annexed herewith as

Annexure A/18 and would be sufficient

to show  that the behavior of

" respondent no 4 towards her sub-

ordinate. To get .respect from sub-
ordinate, it is the duty of the

officer to pay respect to them.

Contents of para 4({xiii) of the

‘counter affidavit are again not as per

contents of the correspoqding para of
the application and therefore, deemed
to be admitted as correct. What had
. e
happened in the school on.24~9—99 and

what the respohdent no. 4 has
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exhibited is contrary to the affidavit
of Smt. Abha Awasti who totally
refused to issue bogus writings as had
been obtained by the respondent no 4
and from others. The true incident
‘ =5
what had happened in the school on 24:
9-99 has been explained by Smt. Abha
Awasti in her affidayit duly sworn in

is annexed herewith as Annexure A/19

and is sufficient to support the
allegations made in the complaint

Annexure A/9 which have not been

denied. It is pertinent to state here
that when Mrs. Awasti refused to give
in writing other than what had
actually happened in £he school, the
respondent no. 4 started harassing
Mrs. Awasti and Mrs. Awasti took up
the matter with the higher authorities
as 1is evident from the publication
published iﬁ ‘i DAILY SHERE HARYANA".
Copy of the same is annexed herewith

as Annexure A/20.

Further that transfer is All
India Transfer Liability is absolutely

nothing to do with the facts of the

=%
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o
DELHI
.DATED

present case.— The transfer of the
applicant is totally a éase of
conspiracy with malafide and the sole
object is that fhe applicant may not
persue her complaint before CJM and

may'be dismissed in default.

Since contents of para 5 of the
application have not been replied
with, thé contents of all the grounds

and. submissions are deemed to = be

" admitted as correct.

Contents of paras 6-9 of the-

~application. have not been denied, the

same are deemed to be admitted as

correct.

Y

APPLICANT

Thfough-:_ R@‘%‘/

(R.K.GUPTA)
Advocate




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUHAL
PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000
'In the matter of: -

Jasbir Kaur 6ill ------------ ‘Applicant

Kendriya Vidyalaya

Sangathan and others--------------- Respondent
AFFIDAVIT
} I, Jasbir Kaur Gill w/o Sh Mahender Singh Gill

r/o Faridabad Haryana, do hereby solemnly
affirm and declare as under: -

(1) That I am the applicant and has filed
accompanying rejbinder and the contents

of the same have been drafted by my

%é§ counsel as per my instructions and source
%%M;@ﬁ of information and are true and correct
S 1N

Hoar . as per my knowledge.

DEPONENT

VERIFICATION

VERIFIED at Delhi on this day /) of,
September 2000 that the content of the
above affidavit are true and correct to

my knowledge and nothing material has

=)

Solemnly affirmed before me read over & DEPONENT

explained 1o the deponest 10 be correct,

DATH €OMMISSIOWER REW DELH]

1 1 SEP 2000




BEFORE THE CENTRAL ADMIMNISTRATIVE TRIBUNAL
FRINCIPAL BENCH MEW DELHI.

0.6, No.53 OF 2088

I THE HMATTER OF:

JASRIR KAUR BILL .. . APPLICANT
VERSUS

Kendriyva Vidyalaya Sangathan &
Others. - « - RESFONDENTS

4 £0% aee yeow govs geen b 5 fae e gme e we i — E o, b i Q. " oo Lam sz e . oy [ PRSP o
1. Ganeszh Sharma, 850 8h. Ted Ram Bharma Ro House
\

¢ Ne. 134677-0, Faridabad, Harvana, at present Delhi,

o hereby  solemnly afficrm and declare as under:

1. That the deponent  is an Elesctyrition by

profession.

e That the deponent state that the deponent had
bgsen carrying  out  some electrical works  in the
houss of Bmt . Jaﬁbir Kaur Gili o 22.@9.199%  at

apbtaat Fs3@ pam.

A That the deponents stete  that on  22.69.1999

when  the deponsnt was wmrkihgg at  abouwt 7530 p.m.
twe gents and one lady  came to Lhe rﬁaiﬁmﬁce o f
%mtu Gill Cand Smt. Gl wished ©Lhemn as Sir, Sir
and of fered them to fake ﬁh%ir but instead of  taking
the ohailr, e of the Gentleman ashkedc ﬁfﬁu Gill "

MADAM EYDOM AFF NE HAMARE GURUII O TANG KAR RAKHS

HAT YA TO APPMNA CASE VAFIS LE LO MAHI 7O APP KD

NAUKRI KARNA BHULA DUNGSY.
ContdeanneeBFZ
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! uﬂmﬂ/f > dm elslch

who hag

il \ignoa,mar(ed thumb  zsgister fntry Mo .,.IIIL...‘;.“Z}, 5:—_&';35;\5
Pression in my Presence, Dated.. @) )] 2ema. o O

fd

4. That the depornsnt Tif‘h” sztate that the same

greErt Leman T e the cheeks o f e Lathy

ST DAy AT

'.Li

themnm in fromtof the

That e s not like yvour hushand who dis

i UoE.4,.  and alwayvs  kept his  wife with him. The

-

Clermrier h cowld not control bimseld oand tried to

stiradined bthe deponent  and

b asked the said gentlesmen stasting  that, YL

can be

anything. In the mean tims two-three persons  wers
also arrFived in the houss af Mra. ©Gill atther

the lowd vodcos . AL fthe three perszon left

OTEES EUCH INTAIAM EARNS FADEGR V.

oy T b e [ Ry pead pee om e g o oo pars = [N e e 0 rew o oD <. .
e fthat the deponsnts savs that  this  affids

: , 1 - -
BWTEd today on 7}£ i Bep. 2
MDY S e Sl o WO B oo pras puel PR STHp e S — | . PO e oo, e 3 e .
Faridabad / Delhid and  whatever had been =tated in the
v T

above  aTfidavit, bave

will  an what had  be

at Faridabad/Deihil on this day of

that the ocontents of the above affidavit

SEp.

are. tTrue and correct to the b
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIFAL BENCH MNEW DELHI. : .

/\/
0.8. No.53 OF 2096

JA5RIR EAUR GILL - « ==  APPLICANT
VERSUS

Kendriya Vidyalaya Sangathan &
Others=s. - = - RESFORNDENTS

AEEI DAYV IT

Pehane e aewer
1. fbha Awasti W/ o Sh. Vinod By Awasti R/o 1467,
SmctDf-1%, Faridabad, Haryana, do hereby splemnly

affirm and declare as under:

i. That the deponsnt states thet the dJdeponent

Teacher o

izs wovking as B AN Fendriyva Yidyvalaya [ R

PP JUN RO
Faridabad.

ran That the deponent states. that Smt. Jasbir Kaur

Billy: the applivant is also working as PRT and Nas
;?/ besr working in the sang school at PRT at the  time

Wl the incident took place in the school on

2.

S That the ﬂ@pmnént states  thalt on  24.89.1598,
Sh. FRagubir Bingh Feon of the School came to me  and
informsd  me that Fir. Vashist, the principle has
calied her in his office. The deponent vislted
the office of the principal whers some of the school

teachsr  were  already pressent. A5 soon as e

teponent reached in the office of principail, Mrs.
Gill also arvived at. After sesing Mrs. Sill,

-

contd.....p/2




-

the principal imnediately shouted, # OH
SARDARNI  KYA BUNDABARDI MACHA RAKHI HAI °  and also
used Filthy language as  used in harivana. Mrs. Gill
however, pointed out to M. Vamhist to hehave
properly. The principal Mr. Vashist immediately
rushed towards Mrs. Gill saying "  SARDHARNI

PAKRONGA _
IABTAK TERI CHUTIVA HAHI RARUSA TABTAK TU SIDHI NAHI

4, That the deponent axaté; that these remarks
were opposed by the deponent and also by the
applicant and the applicant immediately run away
from the principal’s room with the sole idea that e
may not toudch the bmdy_mf T hes apnlitant and CroOBs
the boundary afiter jumping the boundary wall as  all
The gates were locked by the Principal whereas, the

gates were never locked prior to the incident.

. Theat the deponent states that atter the
incident, the principal Mr. Vashist and his wite Wi

iz also working as PRT teacher in the same school
alzso started héraaﬁiﬁg the deponent and this matter
WA rﬁﬁmrted by  the deponent to thé Higher
futhorities end alsc & news  in the MNewspaper was
alen  published. Dopy of the news items is  annexed
alongwith this affidavit. The Authorities Concerned

against the

oy

the deponent that no action
will be taken.

contdesas-pr3a




(%)

& That. the deponent states that whataver

imcident  had  been happ@ﬁéd o E4uEQ,19?q in  the
schonl . it was all  because of  the fact that M.
Gill haz  filed a criminal case against the Mr.
Chikara the sarlier principal and Hr. Vashist has
bhaern - imﬁtrﬁmeﬁtal in  pressurizing Mrs.  Gill to
withdrawa the said criminal proceeding  against  Mr.
) Chikara and the incident narrated by Mr. VYashist
f through  other teachers is absolutely incorrect arnd
the statement recorded by Mr. Vashist were all
under pressure and &ll aré false as the sang ware
recorded in my presence,. The principal Me. Vashist
forced mes T Qritﬁ apaingt Mrs. Gill which I
refused  and  only stated  that she will Cgive in
wiriting only those things which  had actually

happened on the spot  and nothing  else.

TN A/U’&o/ﬂ;"‘

 DEPONENT
IFICATION

Verified at Faridabad/Delhi on this ?JL day of
Sep.  20BB that the contents of the above affidavit
are true and correst to the best of my knowledge and

nothing material  has besn concealed therefrom.

Atira foenll X

| Know the deponent/Executent DEFONENT

| g

who has Signed/Marked thumb

impression in my Presence. T ) i I
Mhee in my Register Entry No‘,,zf.li,..;zﬁ

Datea.u ,.3.77( 9 /24‘9&..-..&

ATTESTED AZ IDENTIFED

ISl

FARIDABAD (Hr.) o) ﬁ / QZ/‘O'D
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL.
PRINCIPAL BENCH; NEW DELHI

0. A.. No. 53 of 2000
In the matter of: -
Jasbir Kaur Gill - —————— ~Applicant
Vs
- Kendriya Vidyalaya
Sangathan and others--------------- Respondent.
INDEX
S.NO PARTICULAR - PAGE
1. REJOINDER to the counter
affidavit of respondent
no.6 with affidavit 1-6

fEEE%EU

DATED: - 11-9-2000

APPLICANT
DELHI Through. Rty
—
({R.K. GUPTA)
Advocate
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BEFORE THE CENTRAt ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH; NEW DELHI

0. A. No. 53 of 2000

In the matter of: -

Jasbir Kaur Gill = -—-----=-=---- Applicant

Kendriya Vidyalaya
sangathan and others--------------- Respondent

REJOINDER TO THE AFFIDAVIT
OF RESEPONDENT HNO.6

PRELIMINARY OBJECTIONS

That the affidavit of respondent no 6
cannot be taken on record till the ex-
parte proceedings are not set aside

against him.

That the contents of the OA have not
been denied with specific denial and

therefore, the conténts of the OA are

" deemed to be admitted as correct.

That the respondent no 6 is the main

cause for the transfer of the
applicant. The conspiracy was hatch

between all the respondents only after

the institution of c¢riminal complaint

ﬁ

o




)

and issue of summons from the court of‘
CJIM, Faridabad with a view to get rid
| : of the applicant se¢ that the applicant
may not pursue her case at Faridabad
from Bhiwani specifically when the

husband of the applicant in abroad.

PARAWISE REJOINDER

\; 1. Contents of para 1 of the affidavit
are matter of record. Since the
respondent posted at Head Quarter,
therefore, all the complaints filed byl
the applicant could not be processed

because of his pressure.

2-3 Contents of para 2 & 3 of the
nd affidavit are totally baseless and mis
leading. It was the respondent no 6

who started harassing the applicant

and 1s beinb harassed till date and is |
also the cause for her transfer as
explained in P.0O. no. 3 above and the

contents may read as reply to these

ﬁ

para also.




@

4-5 Contents of para 4-5 are totally wrong

and denied and theory of master Pratik

Sharma cfooked up by respondent no. 6

with a view to force the applicant to

surrender before respondent no. 6 but

the applicant was aware to protect her

self respect. The allegations that the

applicant had lacked all ‘the

x‘ responsibility which she was regquired
to possessed are the creation of the

mind of the respondent no. 6 as the

respondent no. 6 himself lacked such
responsibilities because of hig past

history as he belongs to rural area

whereas the applicant belongs to a

family of high repute and knew wvery

~ well as how to behave with a guest and
her elders and never disobeyed this

principle in her life.

6-7 Content of para 6&7 of the affidavit
are totally wrong and wvehemently
denied. It is absclutely wrong to say
that the respondent no 6 had been
dragged unnecessarily. The entire

story was fabricated with Satya




Prakash Sharma by respondent no. 6.

All the Annexures annexed with the OA

are sufficient to show that the
applicant had been harassed by the
respondent no. 6 with ulterior motive
but could not be succeed in his evil
design. It is absolutely wrong to say
that the respondent no. ©& does “not
know the address of the appliCant and
that he did not visit at her
residénce. In fact, it ‘was respondent
no 4 who took the respondent-no; 6 at
the residence of the applicant with a
view to force the applicant to
withdraw the complaint as the
respondent no 6 has been his teacher.
Instead of making a géquest the
respondént no.4 1issued threat to the
applicant not only to face with dire
conseguences but also extended the
threat of  her "transfer. Every
réspondént is asking the applicant to
obey the order because of his or her
vested interest so that the applicant
may not be able to pursue her case and

may go in default.

=5




DATED:

DELHI

In view of the abnv3e facts,

the affidavit of the respondent no 6
is liable to reject with heavy cost.

It is prayed that .necessary direction

~to the competent authority may be

issued -for the transfer of the
respondeﬂt no. 6 who is spoiling the
evidence of the applicant and is also
using his influence over the officer
of the Sangathan not to take any
justifiable decision.

Y

11-9-2000 : APPLICANT

Through €¥9“{B/’

{R.K. GUPTA)
Advocate




BEEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL'
PRINCIPAL BENCH; NEW DELHI

, 0. .A. No. 53 of 2000
In the matter of: -

Jasbir Kaur Gill ~  -----=-—---- Applicant

Kendriya Vidyalaya

Sangathan and others--------=---=-- Respondent
AFFIDAVIT
12 . . : L . .
“ I, Jasbir Kaur Gill w/0 Sh Mahender Singh G111l

r/o Faridébad Haryana, do hereby solemnly

affirm and declare as under: -

(1) That I am the applicant and has filed
accompanying rejoinder to the counter

affidavit of respondent no 6 and the

5,% contents of the same have been drafted by
%, my counsel as per my instructions and
o

%, %, source of information and are true and

Q P
. a
_ * »Q%kfmorrect as per my knowledge.

/ %3*2' @\"ﬁ\:‘ V
‘@ d M ' .». ﬁ? & - -
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&,
* ' DEPONENT

Wwtember 2000 that the content of the
affidavit are true and correct to

knowledge and nothing material has

DEPONENT
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* explaimed 1,
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| sznt o be correct,
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